Third Vol. XLVI - No. Friday, September 24, 1965
ird Series Vo °.29 Asvina 2, 1887 (Saka) ’

LOK SABHA
DEBATES

(Twelfth Session)

(Vol. XLVI contains Nos. 21 - 29)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



CONTENTS

No. 29.-~Friday, September 24, 1965/ Asvina 2, 1887 (Saka) CoLUMNS
Oral Answers to Questions—

*Starred Question Nos. 814 to 819, 821 and 822A. . 7317—53

Short Notice Question No. 12 . 7353—55S

Written Answers to Questiois—
Starred Question Nos. 820, 822, 823, 823A and 824 to 834. 7355—68

Unstarred Question Nos. 2739 to 2795 and 2797. 7368—7408
Re: Calling Attention Notices—(Query) 7400—17
Papers laid on the Table . 7417—19
Replies to Estimates Committee’s Recommmdauons 7420
Committee on Private Membcrs Bxlls and Resoluuon&—

Minutes . . 7420
Committee on Absmce from smmgs of the Hous&—

Minutes . . . 7420
Committee on Government Assuranccs—-

Minutes . . . . 7420—21
Messages from Rajya Sabha 7421-22, 7551—54
Priority of Notice of Questions 7422
Bills introduced—

(i) leways (Bmployment of Members of the Armed Forces)

Bill . 7422-23

(ii) Coal Mines Labour Wclfarc Fund Blll . . 7423
Discussion on UN Security Council Resolution Re: Cease-fire

between India and Pakistan and Resolutlon Re: India

quitling the Commonwealth . - 74247550
Shri Alvares . . . . . . 7428—39
Shri Bhagwat Jha Azad . . . . - 7439—50
Shri P. K. Deo . . . . . . 7453
Shri H. N. Mukerjee . . . . . . 7460—70
Shri Ansar Harvani . . . . . . 747074
Dr. L. M. Singhvi . . . . . . 7474—83
Shri A. C. Guha . . . . . . 7483—89
Shri U. M. Trivedi . . . . . 7489—98
Shri M. C. Chagla . . . . . 7498—-7513
Dr. Ram Manohar Lohia . . . . . 7513—26
Shrimat Vijay Laxmi Pandit. . . . . . 7526—34
Shri Muhammad Ismail . . . . . 7534—39
Shri J. B. Kripalani . = . . . . . . 7539—46
Shri Lal Bahadur Shastri . . . . . . 7549—s0

President’s Assent to Bills . . . . . - 7550—S1

*Thelsign+marked above the name of a Member indicates that the questio;
was actually asked on the floor of the House by that Member.



LOK SABHA DEBATES

7317
LOK SABHA
Friday, September 24, 1085/Asving 2,
1887 (Saka)
The Lok Sabha met at Ten of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Shortage of Cement

+

[ Shri Bagri;
Shri Hem Raj:
Dr. P. Srinivasan:
Shri Paramasivan:
Shri Jashvant Mehta:
*814, /) Dr. Mahadeva Prasad:
Shri Kajrolkar:
Shri Mohammed Koya:
Shri Madbo Limaye:
Shri Ram Sewak Yadav:
| Shri Basappa:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it ig a fact that there
is an acute shortage of cement in the
country;

(b) if so, the reasons therefor; and

() the steps taken or proposed to
be taken to improve the situation?

The Depuiy Minister in the Minis-
try of Indostry and Supply (Shri
Bibudhendra Misra): (2) to (¢). A
statemnent is kaid on the Table of the

House. [Placed in Library. See No.
LT-4980/65].
st T . weErw AERT W

I & Aarfaw driz #1716 ¥ 20
w1, 97w AT ¥ AWy
§ f it & wga A A W A .
1454(A1) LS—1,
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s 7w fgen ot aft fomr | W
WY wglET ag T WY 16T v wgm
@ AT A A AT o § oy ¥
o N aga ST B2 wE T §
A9 fea dvgr drde fomar & Wi
T T¥ %151 H frad dwr iz vea-
wre T k7

FO AW wEOT W §
¥aftfaation mar 3t woft (it fivo wio
faw) Ta ww W e
s aw qfiww & e feed oode
#tife mat # fawar § o fead oHE
wgl Wl ¥ fawar &

st st . weaw wEiEm, AW
o fad T vt A &
s wrdi # dvire faear Y A 4—
Tt & Fae fagar g wwfe @
®r &4 15, 16 TR & |

waw g fafaeer aga ek
¥ fs qedzy aar qfawa §

st wrt © & 7 s W f
fo At ) o drire ot forwr T
Ia% oy 0T & w3 a% w1 gew
fofaT & | w1 gIETC a8 W7 it fe
wrw & far Tt & iz =t fm o
o1 o Ay w i S Ay & e
HFar g gra e i g 7

sft o Ate Tary : iz 1 3T
ey iR otz e
wmm g & w1 wmwd e G
AR & gwrt iRl # o 17 g Ay e
oY iz W% faware & famr andm o
g A W oW AT & e f
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X 2ITH B &7 F79 &, ff Iyt aw 3y
g% i 71, g am a7 ¥ vfgeaT
wTHt # Aehg ¥ W

wfty aTrfy | weTRr AEIEE, HY FATA
w1 wrate ) fear mrd KT qer ¢ fw
faer ot Y faaT g7 it W oma AW
e Y et &, e A ¥ A0
sATh S, fore & aidi & vz el
Tt Y g7 O i A ¥ o
"z ¥ Wr—afam femr anar &9

weawt  wgrn  fafreew gy &
wg1 ¥ fF w7 awa dvife avr §, e
Fesfrr § i <1 1 | ¥ g gAeT i
dorwr 0 ff i o gl s
oY e qfT g AmaAr

oft wrndt @ T@ A% 15, 16 AFF
®T w7 & 1 AT W 3wE gaifaw A
wiz fear s arfed

oft vy feml | tw TwrET A Wi
& wft Ft 9 7@ & fay damae
gy wY @ whr v & | wOETT ®Y
W ¥ HHT IO F w1 e § v ag
wlra w33 7 AT TR I T e
T %t | ufEr 9 X, gz T, 5
T gEETH FA ¥ w fE w6
AwATA FIAT & | FT FORTT A Aya
feafa w1 & gu 1@ 17 9T Y faare
fara & for 7703 A1 Y Ao geAwT
w0 1 X A 8, IHw1 awe ATy WY
ag wfawe war fean oy ?

ot fx. v Fom : w awm A
T gAfaaTT § T AT IO AL E-—4F
fot fs aro-e w1 fegfa & gart g
% ¥ It go o frafew & 37w
dfersm gy ww wfeg

ot wg famir . 36 § @A W oA
AwaTA g ¥, Faw1 s ognm ¢
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oo REG - WA AT AY @,
At iz few & anm ?

oft wy folt : QU AT W geA-
ATw F7H ¥ drie &1 AFEE AT E 1

TR WENW | W oI ¥ fid
1 qITEA, FT AT FT TEA FAT

it TrRBE e T A AgEy
F1 gg sraETer § F oE o A der
wat & fam @z & faea g, %
Tt wrrf & o, e qardt s e A
wifsat % fordy w19 190 ¥ SyTRT WA
qu i o smen &1 afz gf, 41 gy
Ox Ffrr e adw et gy 7

ot fx. m. fag : w7 FeTe ]
AT WTaE AT GRem w1 SgrEy
grfi—mw T ¥ | Ffew St
57 a1¥ & forog wrlt , gR SR AT AT E
g A AT FTE A E

s avft : wew wgRT . Wie
At w1 wrara g femm mam g

sft vra¥aw qrew R A AT AgIET
w1 FH qrare F qEAer w g

Shri Basappa: Are Government
aware of the availebility of the raw
materials in the Vasadurga area of
Chitaldrug district of Mysore State?
Is it a fact that the Chief Minister of
Mysore has made a reference to this?
if so, what action has been taken by
Government?

Mr. Speaker: Each State cannot be
taken up now,

Shri Basap More producti of
cement is also covered in the question.

Mr. Spraker: We might put a gen-
eral question.

Shri Basappa: Please let him answer
the question.

Shri T N. Bingh: Whenever the
Chiet Minister of Mysore ag also of
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other States have written, I have tried
to accommodate them to the best of
our ability, In such cases, we do
what is possible, but there are other
considerations also.

Shrimat] Jyotsna Chanda: Do Gov-
ermment propose to gtop the supply of
raw materialg to Pakistan to run their
factory in Sylhet, and do they intend
to open a cement factory in the Khasi
and Jaintia Hillg in Assam?

Shri T. N. Bingh: At present, there
are no supplies being made to Paki-
stan, Ag regards the future, it is yet
to be seen.

Shri Kajrolkar: Do Government in-
tend to ‘make cement available to the
Maharashtra Government in response
to their urgent need for it for imple-
mentation of big Industrial schemes
and housing projects?

Mr, Speaker: That must be taken
note of as he seld puts a ati
Dr. P, Srinlvasan: As we know,

there is acute gshoriage of cement all
over, but even the little quantity of
cement availeble in the black market
is found adulterated. What gteps do
Government propose to take to re-
medy that state of affairs?

Shri T, N. Singh: There is nothing
unusual if black-marketeers and adul-
terators join together,

Shri Indrajit Gupta: The statement
commences Wwith the sentence that
‘there is an overall shortage of cement
in the country’. In view of this, what
are the reasons which have impelled
Government to decide on decontrol of
cement, and how do they propose
after decontrol to prevent the prices
from going up without any kind of
restriction?

Shri T. N. Singh: As the hon, Mem-
ber is aware, due to the emergency,
that decision has been postponed for
the time being. The decision to de-
control was taken by the Prime Min-
ister and the Government ag it was
felt that with the regulated system of
supply of essential things thali we are
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thinking of, it would be possible to
do away with gome of the evils that
are there and at the same time, en-
sure better supply.

&t vRvworr - wETW WE1RT,
W qug @1t 2w A e oY A= el
¥ o, w2 Yy drmagaly, sw ¥
Y ®Y g ; 97wl ww & FAT
wY v | woerdy garod & fird iz
wgt W oA feward o g o
! wAw Ay ¥ aga owre—dftw wd
sz drE fam @y | yeAmiw
w2 sy g oy i frm o ko
df #rei wTET § avere w5 gl
faeror-fe 1 & ax o wigw
& warr e g Afr w7 fors & oty
o Fro Ao MT TAFRT & 300 Ar¥iz
w1 Fzarergiar ¥, were & o fawre
et & v afy ?

Mr, Speaker: Is the distribution
policy to be revised or not?

Shri T. N, Singh: The whole policy
was under consideration, and we were
going to take certain steps . . .

ot urwdwe arew ;gAY W &
T fwmr T ¥ o @iy wmr @ A
sar Afwn

oft TrwwTTY : Wy w1 A fgedy
art ¥

SRR WRTT WA WY AT e R
T TaT R

ot fwe wio fug: dw Fzq4
AT 3 fe T gAY g Hefr A
s €7 ff fe dnfz w1 fenge
A 1 wrw A frafa ¥ e ey
Zn FA%1 Wit A8 faar am g o faw
uT e FvAn Wiy, @ oAw d et
frarrdys & o



7323 Oral Answers

Some hon Membery rose—

Mr, Speaker: The demand is so0
great and the supply is go little that I
cannot satisfy all the members.™

Shri Ranga: Are we to understand
that the emergency is over, the Gov-
ernment are not going to give any
thought to it at all, and there i3 a pro-
cess of attrition by which the Prime
Minister's wishes and Prime Minisfer's
decigions, arrived at after having con-
sulted the concerned Ministry, are
being destroyed piecemeal by all sorts
of by the Minister concerned?

Shri T. N, Singh: The insinuation
that the Prime Minister's decision is
in any way being circumvented is
quite wrong. We are going to honour
whatever the Prime Minister has de-
cilded. The decisions were taken after
full consideration by the Government.
Let it however be admitted that
the emergency is not over yet.

Bhri Ranga: Tt has come for your
benefit.

freelt & et il
+
ot Ho wTo firily :
off qo Wo wTHW :
L oft gt gt -
w1 wifown wat ag T A FAT
wiH fE

(%) war fawelt & 3w & o+t wwiT
aar N A wrEft waRdAr st
G w1 e faarada ;W

(&) afxer, &Y s 3w & v W
# ot @y wratfamt sfor s o
faare § 7

*815.

The Minister of Commerce (Bhri
Manubhai Shah): (a) and (b). There
is a proposal under ideration of

the Government to arganize a Perma-
nent Exhibition in New Delhi for the
display of Indian manufactured pro-
ducts and with s view to present a
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plcture of developing and changing
India with particular reference to our
development plans and export poten-
tial. It is also proposed to set up
Showroomg for the display of India's
exportable products particularly more
manufactured products at the prin-
cipal commercial and industrial cen-
tres of India such ag Bombay, Calcutta,
Madras, Delhi and Bangalore and

some progress has glready been
achieved in this regard,

ot wo ato fyddt: fafww &ai
# gawit # gafa a7 w1 0w Frow
ug |t § 5 37 saei & o mvfed
FY ATEAVEFAT 1T & T T ¢ Py
Y g & TS qXw AR A, oy
dfemt {xetw it 2, 3w fag fawr
form i ®1 AT & Ty @
®, gwwr ft et A g g,
frgrram s i am o & 1 &
FAAT AT § 5 F IO A wra—
WEATHT &1 9T AT F wEw A
I sreqy 7 a9 #r soofy ?

st waek oy ;W9 AE w1
k&ﬁaﬁrqﬁﬁmafﬁw%m
o=, Well i g sEem qr W
gt sgEEEr 97§ @ 0 ag o
FATH 47 47 A TENE wifddva &
for @1 mfs o1 sdAT "dEE
& I agT *1 avwre wwa & fAw fw
fadr 1w o o g gt
g foeeft R agr q¥ I @ s7a o
W Fmw @ oiw v aw aw
TR E g A o Wi g
TNA A FWY guoNveEE #1 feamn
T )

ot Ho wro frwd : womw mErE,
#a wer ag o fe 3o F dFowi
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W WEWG ;N4 W9 gEA
warer Afadr

st ® W fad : ow g
e 9z & fw fom gxetdt & agiwa
FT AR FTHIT I5A A1 Wy feed
# T gut oot §, gad fag oy
99 Fdig g ¥ feed ga-ofr
frgtfm #vmf & ooy Tew =
e Ol o1ci S

sftaqud W W OTTW
ger & T ¥ AT ww o
&+ {1 9 §8 w9 a@t @ an fen
st 1 afes gfe o g o §
SR A FE agi g et I gd Wik
T F s 3T aor g, A e A
g awdty | wfergramma fe @
W ® ok faw ag oofta g fae
Tt A1 ST AT =gy § Tty g
¥ UEE a1 gHT §1 R WA {am f
[ |

Shri 8. C. Bamanta; Is it not a fact
that the All-India Manufacturers’ As-
sociation collected all the indigenous
machine: and partg that were manu-
factured in the country and showed
them in Delhi? May I know whether
they were also exhibited in different
parts of the country?

Bhri Manubhal Bhah: This is what
I wag actually telling the hon. Mem-
ber who put the question first; there
are numerous exhibitions with numer-
ous agencies already taking place in
the country., What we are really con-
centrating upon ig export onenhtion
through a of such exhibi
and for that purpose the scheme is on.

Shri Sham Lal Baraf: May I know
whether these exhibitions will be
simply for displaying of goods or whe-
ther they will be treated as exhibi-
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can have the facilities for booking
orders on the spot?

Shri Manubhai Shah: Both the us-
pects will be taken into consideration.

st quaTe fag : ag o srAAT §
7% TAz e & fag ¢ o ofsew
T & faw ¢ 7 frg & cawr ot
fwar smoar 1 qoerT adt w0f ar ot

qitfaz v g 8, R w8 7

oft sk og ;A WY W ®
ferg &, enft bt & frm & T 9wl AT
e T YT e FweT WY figear & e
t, TERI AW wT AT 1wl
a1 IEET WT §oRr R ol few qmg
|G AT AT §, ag A1 Foreny Gy Hft
IEE & wmm

< gewiee e ;Y QR
& gfan & o W & e gar el
v g @ IW AT W O
agt g1 wYamg Jg wefd O duTe
Tl ga%T W grinfte gyt g 7

ofy sk g ¢ AT UERREE W)
AT AT |
Bhri D. C. Bharma: May I know
how the Government s going to attract
these businessmen who are going to
make purchases of our small-scale,
medium-scale and large-scale Indus-
triml products?

Shri Manubhal Shah: [ am glad that
this has been raised. We propose to
invite foreign delegationg from differ-
ent sectors from different countries
and particularly the East European
countries on a government level and
from the rest of the countries on &
business level so that they can see
what we are producing and make on-
the-spot purchases.

Shﬂmm In the recent In-

tions-cum-markets so that exhibi

t Exhibition held

ter Tr
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at Munich, while there were some
stalls from Pakistan which does not
export much, we did not find a single
stall frem Indie, though India exports
locomotive engines, wagons, etc, and
we produce aircraft also, in that In-
ternational Transport Exhibition, and
so, may I know what is the view
of the Government in thig matter?

Mr, Speaker: It is a different ques-
tion. frsslt &1 fas g1 w1 & dfew
wTq a1 IF FT TE AN AC |

Shri Priya Gupta: Part (b) of the
question sayg about exhibitions orga-
nised in other countries.

w1 wrww fag . T0A A O
w1 ot gErTd Wi et v g @, adr
97 &41 [AF1 41 feqm qom 7

ofy wpwrf T 2 A HrCraaTg
FIEHT GIST &, TAO®  FTHN AT HFTA
wsdr Afewa 7 §, 3997 g0 CEAMIE
fwar strem Afea orfiEaa w1ay e
AmAs et § fooqd w27 980

Trade with East European Countries
*816, Shrl P. R. Chakravertl: Will
1 A

the Minister of C ce be
to state:

(a) the prospects of the expansion
of trade transactions between India
and East European countries, speci-
ally in non-traditional goods; and

(b) the gtepg being taken by Gov-
ernment in this direction?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). A state-
ment is laid on the Table of the House,

STATEMENT
Proapects for expansion of India's
trade with East European countries
in non-traditional goods are very
bright. As trade with East European
countries {s transacted on bilateral
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basis with mutual consent of the Gov-
ernments concerned, every opportuni-
ty is taken to remind those Govern-
ments of the necessity for their pur-
chase of guch non-traditional items,
that are required for their economy
and are presently manufactured in
India. In all trade negotiations this
matter is  highlighted and trade
agreementg do specify a large number
of engineering, chemicalg as well as

consumer goods as exportable
items from India. To intensify
owur efforts in this direction ex-

hibitions are regularly organised in
those countries, technical and business
delegations ure also sent every now
and then to contact the East European
Countries’ Buying organisations for
cultivating their interests in our non-
traditional items, The State Trading
Corporation of India hag alsg establish-
ed its offices in some of those countries
and is maintaining frequent contacts
with enterprises in addition to fina-
lizing contracts for supply of such
goodg from India ag are envisaged
under the trade agreements.

Shri P. R. Chakraverti: In view of
the prospects of expansion of India's
trade with east European countries,
may I know, up till now, to what ex-
tent we have been able to enter into
contracts with some of these countries
and the financial transactions which
ore likely to follow from them?

Shri Manubhal Shah: As the hon
House is aware, our trade with the east
European countries, particularly, has
been very gratifying; in the last five
years, the trade hag almost ten times
expanded particularly with the Soviet
Union. Now, in the fourth Plan, the
Minister of Foreign Trade, Mr. Peteli-
chev, and hig team are expected to
come here in the firsi week of Novem-
ber and we are going to double the
trade between India and the Soviet
Union from the present leve] of Rs, 75
crores each way or g total of Rs. 150
crores, to Rs. 300 crores both ways
in the fourth Five Year Plan,

Shri P. B. Chakravertl: Is it a fact
that the Government of India and the
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Yugoslavian Government have now
entered into g joint venture to explore
the potentimlities or the possibilities
of our expansion and, if so, with what
effect?

Shri Manubhai Shah: This is also
true; Mr. Briley, the Deputy Prime
Minister of Yugoslavia wag here at the
beginning of this year and we have
entered intp a joint economic co-opera-
tion agreement between India and
Yugoslavia and we are thinking of
putting up a wagon assembly plant in
the port of Rijak so that we can ex-
port Indian weagons from here and
sell them to Yugoslavia after re-as-
spmbling. It is also going to be the
focal point of all these transport
equipment for the whole of eastern
Europe. Likewise, Yugoslavia is also
helping us to put up ventures in third
countries so that Indian machinery
and equipment and technical know-
how could be re-exported to those
countries,

Shri Raghunath Singh: May I know
what are the prospects of export of
our enginecring angd electrical goods
to these countries?

Shri Manubhai Shah: There are
good prospects.

Shri Warlor; May I know whether
the Government will see to it that the
private manufacturers and exporters
also get opportunities to export mate-
rials from here to the East European
countries, apart from government to
government level?

Shri Manubhai SBhah: It is precisely
%0. We have a mixed economy here.
In fact, in the recent Leipzig Fair,
more than 60 Indian industrialists took
part and we were the biggest stall-
holders in Leipzig.

ot o wRAY g & et aw-
Arar § f ot s O gw 3wt @
sTaTT {2, & AT, wifmee
AT ¥, ¥7 wfeer & 300 *<1¥ To AW
W@ | & ag wan e g, fe
ag st A 1 gATdy dfore o § e
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ot g w1 A7 ghgar gt g
wifga 51 ag WY @ s § 7

ot wmg oW g A
HETAT FT 0T K K owfew w3
Al a7 7Y g WA & 12 F) awAT g

Shri Sham Laj Saraf: In view of the
fact that the Eust European countries
have a socialist economy, may I know
if we have by now been able to find
dependable channels in order to cana-
lise our exports and imports with
them?

8bri Manubhai 8hah; We also deploy
different techniques to suit different
commodities, Some commeodities are
canalised through the STC, of which
we have five in number now. In pther
cases, we allow private trade to nego-
liate deals with the socialist countries

Shrimatl Tarkeshwarl Sinha: Hag it
vome to the notice of the Government
that one of the lacunae in our trade
with other countrieg is the lack of our
exhibits being demonstrated in those
markets? 1f so, what steps are being
taken (o remove that?

Bhri Manubhal Shah: This is really
so, We are not in a position to ex-
hibit as many items as we would like
to do. But with the limited resources
we have, we have been trying overy
vear to participate in a minimum of
one exhibition in each of the socialist
countries,

Shri D. C, Sharma: May [ know
if an assessment hag been mede of the
needs of these East European countries
as to the goods that we can supply
and if so, whether we are able to ful-
fil all their needs?

Shri Manubhal Shah: It is impos-
sible to fulfil all the needs of ail th~
countries. But certainly our effort is
to sell as much manufactured goods of
our country as possible which we have
in rather larger supply here. Unfor-
tunately, the economies of the socialist
countiries are not yet consumer-goods-
oriented. They prefer to buy only
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basic materialg or raw materials from
us, It is our constant endeavour to
sell more and more of our manufac-
tured industrial products.

Sixth Steel Plant

+
( Shri P. C. Borooah:
817 Shri Himatsingka:
) Shri Kanakasabal:
Shrl Mohammed Koya:

Will the Minister of Sieel and Mines
be pleased to state:

(a) whether negotiations have been
going on with France for the setting
up of the sixth Steel Plunt in the
public sector in India; and

(b) if so, how far the negotiations
have progressed so far?

The Deputy Minister in the Minls-
try of Steel and Mines (5hri P. C.
Sethl): (a) and (b). Certain French
parties have shown interest in explor.
ing the possibijlities of seiting up of
a steel plant in this country. They
have been told that ccllaboration|
asgistance could be considered pro-
vided finance on suitable terms could
be arranged. No specific prcposal has
however so far been ceceived from
these parties.

Shri P. C. Boroogh: May I know
which are the possible siles under the
consideration of the Government for
the location of this plant, and how
Hospet gtandg a chance, which was re-
commended as the second best site for
the fifth steel plant?

Shri p. C. Sethi: The question of
the site would arise much later, We
are now seized of the site for the
fifth plant.

Shri P. C. Borooah: May I know
whether the Government have decid-
ed upon the minimum limit for Indian
participation in flnance and also in
the technical engineering works, so
as to avoid uncertainty as was ex-
perienced in the Bokaro plantt
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Shri P, C. Sethi: All these consi-
derationg would arise later. At pre-

sent only an interest in exploring
the possibjlities has been ghown by
the French and Germin parties.

Shri Himatsingka: Having regard
to the fact that many public under-
takings are located at places on con-
siderations other than merit, will the
Government give an assursnce to the
House that in matters of important
projects like g steel plant costing a
very huge amount and involving very
heavy foreign exchange merit only
will be the consideration in taking a
decision?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Yes, Sir, merit
would certainly be taken into consi-
deration, but other factors also are
there which are much more impor-
tant and those factors also will be
taken into consideratjon.

Dr. L. M. Singhvi; May I know
whether this task of exploration has
also been entrusted, ag understand
it has been, to our Embassy in
France; if so, whether any progress
has been made by our Embassy in
France in respect of identilying the
parties with whom we could colla-
borate; if so, on what terms?

Shri Sanjiva Reddy: 1 think every-
thing is in a prelimjnary stage be-
cause we will have to provide finances
in our own Plan, rupee finsnce and
all that, Our Plan itself is in a nebul-
ous position still and ~llotment of
money for the Fourth Plan has atill
not yet been finally derided. There-
fore, our Ambassador in France is
not in & position to proceed further.

Shri Sivamurthi Swamy: Sir, ex-
pert committees have becn appointed
by the Ministry and so many reports
have been submitted in this behalf.
But only one report, the Anglo-
American expert commiltee's report,
hag been placed in the library. In
that report two places have been re-
commended—one iy Hospet and the
other is Vishakhapatnam. Therein it
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has been stated that not only the
sixth stee] plant but even the first
steel plant should have been located
at Hospet because it has the cheapest
iron ore found not only in India but
in the whole world. I want to know
whether it is a fact or not?

8hrl Sanjiva Reddy: 1 wonder
whether 1 can answer this questlon.
He has got a very strong opinion
about Hospet and I agree with him.

Mr, Speaker: It is only a plea for
having a steel plant there in Hospet.

Shri Shinkre: In view of the fact
that one of the reasons of inflation In
this country is this huge cepital in-
vestment in so many steel plants and
other big projects of the Government
of Indis, will the Government gee to
it that this sixth steel plant does not
bring any additional pressure on the
limited flnances of this country and
only allow it if it is fully without
any burden on the country’s finance?

Shri Sanjlva Reddy: 1 do not know
whether it is proper to say that huge
amounts are invested in them and
because of that only there is some
imbalance. I do not agree with that
view, because unless you invest huge
amounts you cannot have the steel
plants and steel is absolutely neces-
sary for the progress of a country,
not only for agriculture ang defence
but for other basic ranw materials.
Whatever the cost, we will have to
Produce steel. Other developed coun-
tries are much advanced In steel pro-
duction and it will hz very difficult
for us unless we produce 185 million
tonnes in the Fourth Plan and 28
million tonnes in the Fifth Plan.

st whwre W gowr : & oA
g g F wim ¥ wamrar 5307 a7 fe
e 9t § arsite 41 & o g7 duen
w9 AF £1 AT

Shri Sanjiva Reddy: We have the
Anglo-American consortium at pre-
sent for the fifth steel plant. The

ASVINA 2, 1887 (SAKA)

Oral Angwers 7334

Germans are also showing interest.
Krupps and Sidexport cf France and
other smaller countries--I do not
want to name them there are others
also—are also showing interest, Pro-
vided we have rupee finance and we
go ahead, they are prepared to assist
us,

ot gew wx wguw - & o
wrgaT § fr st & oft am s ww Y
& 59 & w g w1 g gETe
2 e wgi wgi 3% e AT §
a1 A X 31 ¥ §O €@ G¥G F qawm
g afe giat g vy Aw T
FeH fradft Ot T w1 e g

W WERD: qg A1 4w A
qreE &

Shri Banjlva Reddy: No, Sir, no
details have been worked out,

Shri P. Venkatasubbalah: May 1
know whether the Government con-
sider the desirability of going into the
details of the Anglo-American con-
sortium report and alsp bestow  its
attention to have an advance plan
so far as the sixth steel plant is con-
cerned by selecting one of the places
suggested by the consortium after
Vishakhatpatnam?

Bhri Banjiva Reddy: All these

matters are before th: Cahinet and
naturally the Cabinet will consider
al] aspects of the Juestion end take
a decisjon,
Shrimati Lakshmikanth The
hon. Minister has been telling us on
the floor of this House that he has
left it to the expertas t0 give their
opinion and they will taka a decision.
Since the report has come, why is
there so much delay in deiding about
the site?

Shri Banjiva Reddy: The hon. Lady
Member is perhaps not aware of the
serious phase through which we pass-
ed just now. The Cabjnet will cer-
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tainly take a decision in the
future.

near

Bhri Warior: In view of the neces-
sity and demand for more ond more
steel plants, may 1 know whether
Government is taking measures to
expedite the indigengus production
of machinery necessary for establish-

ing steel plants in the Hanchi pro-
ject so that we can establish steel
plants ourselves without any colla-

boration?

Bhri Sanjiva Reddy: That is our at-
tempt. In the Third Plan we have
used only 10 to 15 per cent of indi-
genous material in setting up steel
plants. In the Fourth Plan we would
be using 35 to 40 per cent ot indi-
genious material. In the Fifth Plan
it will be a much higher percentage.

Shri Basappa: In order to avoid
controversies that have been raised
regarding the location oi the fifth
steel plant, will the question of the
location of the fifth and sixth plants

be decided upon simuitaneously?

Shri Sanjiva Reddy: All the as-
pects of the question are before the
Cabinet. The valuable suggestion of
Shri Basappa will also be considered
by the Cabinet.

Rallway Reservationy
*“818, Dr. L. M Singhvi: Will the

Minister of Railways be pleased to
state:

ta) whether the Railway Adminis-
trations are cognisant of the wide-
spread corruption and graft in the
reservation of berths and geats gn the
Railways throughout the country; and

(b) if so, the special efforts mmade
to eradicate this evil?

The Minister of State in the Mints-
try of Rallways (Shrli Ram Subhay
Stagh): (a) Some complaints are
being received of corruption and graft
in the matter of reservation of berths
and seats.
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{b) A statement is laid on the
Table of the House,

STATEMENT

1. Everyone of the complaints is
thoroughly enquired into and severe
punishment meted out in proven
cases,

2. At transference of reservation is
found to be one of the causes facili-
tating corrupt practices, the Indian
Railways Act has been amended to
deal effectively with such situations.

3. Surprise checks have been orga-
nised by the Special Police Establish-
ment in co-operation with the Rail-
way authorities to check on possible
corrupt practices in booking of berths
and seats in trains,

4. At certain important stations, u
special squad of Vigilance staff and
TTEs in plain clothes are posted at
the booking windows during the rush
periods to check the activities of un-
scrupulous elements.

5. Supervision has been strengthen-
ed at booking offices, particularly
during rush periods to eliminate the
possibility of staff conniving at any
malpractices,

6. As the root cause is inadequacy
of accommodation, every effort is
being made to augment train services
to provide adeguat dati

Dr. L. M, Singhvi: May 1 know
whether Government are aware of
the fact that in spite of the six steps
indicated in the stat t laid on the
Table of the House the problem of
corruption in the matter of reserva-
tions on the railways has not been
tackled adequately? If that is so, I
would like to know whether it 15 the
Government’s intention to pursue this
matter more vigorously and, if so, in
what way.

Dr. Ram Subhag Singh: Yes, Sir.
Our intention is to eradicate 1t as

tully as possible.
Mr Bpeaker: In what way?
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Dr. RBam Subhag Singh: The six
points have already been mentioned.

Mr, Bpeaker: He wants to know
whether there are any other steps
besides these six?

Dr. Ram Subhag Singh: There will
be better check on people who travel
without tickets.

Dr. L. M. Singhvi: Would the hon.
Minister tel] us as to how many cases
were detected and out of the cases
detected how many persons have been
punished and whether in the light of
the ¢xperience gained in the number
of persons punished there are any
other ways that the adminjstration
intends to pursue?

Dr. Ram Subhag Singh: In the cases
detected either fines are realised in
addition to fare or they are....

Dr. L. M Singhvi: | am not asking
about ticketless travel. I am asking
about corruption in the matter of
railway reservations,

Dr. Bam Subhag Singh: Discipli-
nary action is taken ageinst persuns
who are found indulging in corrupt
activity, For information about the
exact number of persons against
whom action has been taken I would

Shri A. P. Sharma: Frequent coni-
plaints are made regarding prevalent
corruption in the reservation of seats
by the railways. When the comp-
laints are proved incorrect what au-
tion is Government proposing to take
against those people, who prefer
frivolous complaints, in order to pru-
tect the railway employees who have
now no protection?

Dr. Ram Subhag Singh: If persons
make frivolous complaints we take
action according to rules. Some
cages are referred to courts also. Qur
rules provide for them.

Shrl Narendra Singh Mahida: May I
know whether the hon, Minister has
studied the Japanese railway gystem
which is fool-proof in the matter .f
reservations?

Dr. Ram Sobhag Singh: I know &
little about the Japanese system.
Whatever is best in the Japanese and
other railways, we will try to Intro-
duce them in the Indian railways.
But here the conditions are different
and so most of the difficultjes arise.

sft qwarer ey v e Wt
St 7 ag s fear & e 3w 3w A
s qraRy g i arErrc dar e’ R
fs fas qF dfgwre & fadr oot wfiw
arfy wark omeft & oY W owmTA ¥
ax fr g2 OF T s o wear
§, woET A oy wrw fem § e R
weow Y QT s W e
T e § fr ot que st
& awt 7 w7 oy o T ff WA
fegr W ?

o wowy qedw: w@T qEei S
ot & wm ¥ gy T § e aers
¥ foelt wrd arell mifedi # @Y qav
TR GOFTTST 12T g1 § Fud et
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T T afer A AR @ R
#FT A w7 famr orar § 7

fro T gan fag: e qan
TATET |

Shri Shivajl Rao 5. Deshmukh:
Some days back there was an interest-
ing news item in Bombay dailies to
the effect that the General Manager
of the Western Railway accompanie?
by some high-ranking officials went
incognito to the reservation counter
and he was unceremoniously pushed
uside by the constable on duty and
after waiting for several hours he
could not get reservation incognito
whereas certain parties got reserva-
tion in his presence after some pay-
ment; yet it seems that no action has
been taken on this incident,

Dr. Ram Subhag Singh: Most effec-
tive action will be taken,

Shri P. R. Chakravert: In view of
the fact that the Rallway reservation
section has assumed an importance in
the hierarchy of corrupt officials in
the Railway Department, may I know
whether Government has made any
urrangement to remove the persuns
concerned by the transfer of tnese
officials to some other sections?

Pr, Ram Subhag Singh: I repudiate
this insinuation that only the railway
hierarchy is having corrupt officials
because this 8 gocial ailment and
we are as much liable to it as rail-
way and other officers. If any speci-
fic incident is pointed out by the hon.
questioner, we shall take most offec-
tive action against that particular
officer,

Shri P. R, Chakraverti: What about
the transfer of these officials?

Dr, Ram Subhag Singh: He has not
pointed out any case. On a generic
basis he has no basis.

ot o wx @5 ;TR WA
¥ dwg § My g6 fagdr o wA
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FU HaTew Ft Woft ot W i fen
a1 fs wrgweigT & feiE, AR
Fig o mfew Jwt & g g
@ far fowe o § dfw wor
T TH W9E § & wrar g w7
g7

o T gan fay: dEmgR ¥
ST o o7 s ST AT

Shri 8. M. Banerjee: May I know
whether it is a fact that Members of
Parliament who reserve accommoda-
tion in all the traing generally do rot
send their cancellation slips and that
is one of the reasons for those guotas
to be used for black market purposes;
if so, have instructions been given to
Members of Parliament to cancel
their reservations promptly?

Dr. Ram Subhag Singh: That type
of requesf is issued by the Lok Sabha
Secretariat.

oft TwiwE gTaw: W AT
weft wEET 1 ag wrwTd § R e
Sofy ¥ gy A & fory S & arw
& § S A ax w1 Foorciwr gwn
wTar &, & o wrg A A A
% 3 § fr wa gut &, eI ¥ 617
el aveft § 7

o T gan fay: W TR
o ¥ ¢ o=y aw § A gw S oar
TE A0 O o fiewT § 1 I 4
frergar & awelt §, v 9T sy fa
AT 1

Dr. Sarofini Mahishi: Has it come
to the notice of Government that in-
formation regarding unoccupied seats
in the sleeper coaches is never given
earlier and when it is ten minutes
for the departure of the train, usual-
ly the seats are sold as it were; il so,
what special machinery is there to
check this corruption speciallv in the
sleeper coaches?
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Dr. Ram Subhag Singh: The machi-
nery is there. The hon. Member
writes to us, but so far she has not
pointed out this tybe of a case. If
she points it out, we will take action.

Rara] Indnstrialisation

*819. Shri Heda: Will the Minister
of Industry and Supply be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
select 15 areas for rural industrialisa-
tion; and

(b) if so, the nameg of the districts
and the priority industries which will
be taken up in those areas?

The Deputy Minister in the Minis-
try of Indusiry ang Supply (Shri
Bibudhendra Misgra): (a) No, Sir.

{b) Does not arise.

Shri Heda: Was not there any pro-
posal to take up rural industrialisa-
tion in particular areas where the per
capita income is very low; If so, what
happened to it?

Shri Bibudhendra Misra: The ques-
tion is whether there is any new pro-
posal to start rural industries in
selected areas. About this proposal,
Shri Heda probably knows, that under
the auspices of the Planning Commis-
sion the Rural Industries Committee
have set up 45 rural industrial cen-
tres in 45 areas in the entire country.

Shri Heda: May I know whether
the Industry Ministry has given any
attention to this idea as to wha* type
of rural industries will be set up so
that the agricultural bias is there?

Shri Bibudhendrs Misra: It was
done with the full concurrence of the
Ministry of Industry and in the :m-
plementation of the scheme, the offi-
cers of the Ministiy of Industrv are
also associated. Broadly speaking,
the industries in these 45 centres, cf
course, have an agricultural bias.
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ot w4 f7 9w affw
Tl % @eT 9g WA aaerk T
& fir feemeier Wi wedie fiear amim
TR SARET AT 0% € T 9T
TFEET TEAT § I W1 ORI g @
¢ a1 & wolt wEEw & 9y gET WA
g v freww s o &7 @ w
Ty g W W wEw esTy Ay § ot
T 9 wgdr et ¥ frE gar 67
Agrt gt § ad ol § Wowr W@
TET ¥ anfim oefer s oaw
faar o wr &7

Shri Bibughendra Misra:
attempts are being made. ...

All

ft wei): & ood gae W
vare fly ® W g

W g AT §ee @
g7 & o W ag T auw g5 A
3% aawr fear o

Shri  Bibudhendra Misra: Al
attempis are being made. There arc
certain physical limitations also, for
example, the development of trans-
port, electricity, power and all that.
But all attempts are being made ta
give a practical shape to this idea.

ot faqfa fasy : oot oot o &
waamm e ait & fag e s
T AT JFORTT AfY wrw wr A &
ag wrAT wigen § o fe dim g
i Y, i & S A O, O %
fog o 37 i g e w
ferr wr gowre A A v WY
o W &, afx gf, M 97 w1 erew
;1

| 4

IO AWT AT AATET #§ A
K oftfrafon ey a0 st (oft fixo a0
forg) - 7% it wgr & e G e
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ST T F A e e ) 3w
% el ag wgy v & fF fowr 15w
¥ wvw gafeggareing & ant ¥ ¥
¥ art ¥ q9r T @ aw AW
aff ¥ afer 45 ool @ AR
¥y el o R & fie &% i # g2
7T a% fagiE ¥ avf oy awedr £
T T AP /T oW g § W
SR &1 9 W fawr wTR W
fawre & 1

Shri 5. Kandappen: 1 would like
to know whether any preferential
treatment will be given to those who
offer to locate industries in rural

areas in the matter of isswng of
licences and other things.

Sbrl  Bibudbendra Misra: As a
matter of fact, certain incentives arc
given to them.

oft st T e ¥ HE AR
g A= ®Y v st fw fae o |
faoreht o g9 & 3 & Fg faviw
at ¥ srafmeat & ot o T
% ®r§ ot faee aarg o€ @ O fw
¥ Ad Saadig grrar & Wac agt
a7 ardt fed arddt ?

=t fo wro fax : ﬂ'!!‘i’ T
qrAT & are ¥ sy fasre dy @ 2
e gt Wi cenf whmr oo fow
T 96 & 4t § @i sy o oft § Sfew
welt I% ¥ ATt ¥ e W qw A X
af} w7 AT wEAT

sft amda Fay gl : for i &
weft ok Farorelt Y o= ot § ot wowe
g S A S A B Iom 09 §
@ fe gt ox = fedr o wwd & anfie
& 37 % fag s fag & a% ?

sfy fro ate fem: 9w gmrw ¥
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o
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oft foa areraw : @y o 3
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forr fier vt o wYr §, firwr firm q@
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weIm wghT  TW Y ag dpfem
&

ot TR Tl F W um
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firamge «ff gt ¢ fie oz wivr @@
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Processing of Cashew

+
g2l [ Bhri Warior:
* 1 Shri Vasudevan Nair:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 871 on the
2Tth August, 1985 and state:

(a) whether Government have for-
ted and h to process
cashew hy mechanised means 1o meet
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possible competition from the African
countries; and

(b) it so, the details thereof?

The Minister of Commerce (Shri
Manubhaj Shah): (a) No, Sir, not yet.

(b) Does not arise.

Shrl Warfor: May I know whether
Government have taken any steps to
ascertain from the African countries
what sort of mechanisation thev are
adopting?

Shri Manubhai Shah: We have seen
also the set-up of the factory in
Tanganyika. It is a completely
mechanised unit, and we are studying
it, and very soon we are contemplat-
ing to establish a cashew board which
will also put up such mechanised fac-
torieg for cashew processing.

Shri Warior: In view of the {fact
that we are short of raw nuts here,
may I know what special steps Gov-
ernment are taking to see that we are
self-sufficient in the raw material
itself?

Shri Manubhai Shah: This is a very
vital question. Today we are getting
more than 2 lakhs tonnes of raw nuts

- from East Africa, Tanganyika and
those areas. We #ire, therefore, hav-
ing a special project to produce more
than 38 lakhs tonnes of raw nuts in
the Fourth Plan, and I have already
indicated that the establishment of
the cashew board is under considera-
tion.

Shri Vasudevan Nair: Goverriment
have a scheme in the Fourth Plan to
produce 3 lakhs tonnes. May I know
whether Government are proposing to
enter into some long-term contract
with Tanganyika and Kenya go that
we may be assured of the supply of
raw nuts at least for the coming five
vears till we attain self-sufficiency?

Shef Manubhai Shah: We have
made several attempts, but the very
country which produces raw nuts
would naturally be reluctant to enter

SEPTEMBER 24, 1965 Oral Answers

7348

into any long-term commitment to
supply raw materjals to us in prefer-
ence to setting up their own factories.

Shri Shivaji Rao 8. Deshmukh: In
view of the fact that Westerns have
literally gone crazy for bottled
cashew-nuts in the form of wine,
what does the hon. Minister propose
to do in that regard?

Shri Manubhai Shah: We have con-
templated one alcoholic factory based
on cashew fruit which is rejected
after the nut is taken out, and some
progress will be made in that
direction,

Office of Tea Board in Calcutta

+
( Shri Yashpal Singh:

*822-A. { Shri Hari Vishnu Kamath:
LShrl S. M. Banerjee:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Office of the Tea Board in Calcutta
has been closed with effect from the
1st September, 1965; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). In consulta-
tion with the West Bengal Govern-
ment, the office of the Tea Board was
closed on the 1st September, 1965 due
to continued indiscipline and deplor-
able behaviour of some of the 478
employees of the Tea Board. !n this
connection, a copy of the Statement
issued by Shri P. C. Sen, Hon'ble
Chief Minister of West Bengal, on
Tuesday, the 7th September, 1865 is
laid on the Table of the House. The
Houge will observe from the state-
ment that some ol the emiployees had
resorted to gross misconduct and ine
discipline.

The office of the Tea Board had
however re-opened on Monday, the
20th September, 1965, as a result of
the settlement arrived at thirough the
good offices of the Labour Cominis-
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sioner of the West Bengal Govern-
ment. The settlement stipulates that
10 persons are suspended and chatge-
sheete] for gross misconduct and in-
discipline. 455 out of 478 emplayees
have reported on duty and are regu-
larly working since 20th September
and 13 persons are on leave. The
Board offices are working in a normal
manner.

STATEMENT

"On the afternoon of 3lst of last
month a large number of employees
of the Tea Board at Calcutta, indulg-
ed in gross misconduct and undiscip-
lined behaviour invading in a body
the Board room where an impnrtant
meeting attended by outiiders was in
progress  and interrupting  official
work. Thev prevented the Chairman
and other senior officials of the
Board from leaving the room and
shouted abuses, slogans ete. In these
compelling circumstances the Govern-
ment of India in consultation with
me have closed the office until  fur-
ther orders.

The Tea Board is an  office of
national importance and it i5s a matler
of great regret that the employees
should have indulged in such mis-
conduct and behaviour which forced
the Government of India to close
down the office. However, the coun-
try, threatened by agpressinn  from
Pakistan, s now facing a very scrious
situation. It is unfortunate that in
these circumstances the Tea Doard
office in Calcutta has to be kept clos-
ed because of undisciplined and dep-
lorable behaviouT on the part of some
members of the staff. I would like
to urge the saner elements amongst
the Tea Board employees to disown
this misconduct and pgive suitable
guarantees for the future good be-
haviour so that conditions conducive
to tk= rennening the Tea Board Office
can be brought about,”

Shri Hari Vishnu Eamath: We
could not hear the answer properly.
How many weoe charge-sheeted?

Shri S V. Ramaswamy:

1454(Ai)LSD—2.

Ten.
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Shri Hari Vishnu Kamath: For
what?

Shri 8. V. Ramaswamy: For gross

indi~cipline and misbehaviour.

ot anTw fay : ¥ar ag =@ & e
WA w9 wiwfat ¥ o
&t oIt Fasag w7 A1 I T T e
TE FTOW AHAT T T F7 g7 7

Shri S. V. Ramaswamy: It started
that way, but 300 people rushed into
the Board's office when a mee'ing was
going on and threatened violence to
the chairman, deputy chairman, the
secretary and all the officers,

it gnamm fag @ 7 af § fe
o 73A7 3 fRr mar oY a F W
T, € €1 ¥ Yo w) ATe{  vdi &
awam gur;, afe gi, A o7 wH e
F i #Y ey ?
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g

Shrl Hari Vishnu Kamath: The
statement laid on the Table says that
at the time when the country i
threatened by aggression from Pak-
w1ian, it is a matter of greal regret
that the employees should have
indulged in such misconduct and mis-
behaviour which forced the Govern-
ment of India to close down that
office. May I know whether those
employces who indulged in such mis-
behaviour belonged to a union  of
which the sccrelary was or is the
secretary of the West Bengal Cong-
ress Committes, and if so, whether
the Hon. Minister is in a position
to firmly and categorically state that
in the case of those employees who
have been charge-theeted for miscon-
duct, indiscipline and misbehaviour,
the cases against them will not be

hushed up owing to pressure from
above.
The Minister of Commerce (Shri

Manubbal Shab): There is no ques-
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tion of hushing up, because the Chiet
Minister of West Bengal who belongs
to this party is a party to the set-
tlement,

Shrl Hari Vishnp Kamath: The
first part of my question has not
been answered, namely whether these
employees belong to a union of which
the secretary was or is the secre-
tary of the West Bengal Congress
Committee.

Shri Manmubhai Shah: The first
part of the guestion would not arise
whether a particular trade unien
belongs to one party or the other.
Those who commit such gross mis-
conduct and carry on such acts of
indiscipline have got to be punished.

Shri Hari Vishnu Kamath: But is
it admitted that the Secretary of this
Union was the secretary of the Bengal
Provincial Congress Committee?

Mr. Speaker: Has he any infor-
mation about that?

8hri Manubhai Shah: No, Sir.

Shrl S. M. Banerjee: The hon.
Deputy Minister stated that because
of the good offices of the Labour
Commissioner, this matter was settled
and the office has started functioning
from 20th September, 18685, I would
like to know ‘he terms of settlement,
and whether a no-victimisation assur-
ance has been given to the employees.

Bhrl S. V. Ramaswamy: The office
was opened on the 20th September
on the employees executing bonds
expressing regret for past behaviour
and guaranteeing future good con-
duct. Out of 478 members of the
staff, 10 have been suspended and
charge-sheeled. This was agreed
upon. Of the remalning 488, 455 have
reported after giving the undertak-
ing referred to above, 12 have applied
for leave, and one is absent

Mr. Speaker:
victimisation?

Would there be no
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Shri 5. V. Ramaswamy: Victimisa-
tion means doing something beyond
what is necessary. Whatever is
necessary will be done.

Shri A, P, Sharma: Is Government
aware that in gpite of the fact that
there was a registered trade union
functioning amongst the Tea Board
employees, certain other elements of
rival trade uniong like the AITUC
branch of West Bengal instigated
them, and if so, what action is Gov-
ernment proposing to take against
them?

Shri Manubhai Shah:
hardly arise.

That would

Shri P. C. Borooah: May I know
whether it is a fact that in spite of
the provocations, the Chairman of the
Tea Board was very considerate io
the employees and in fact he raised
the emoluments in certain cases, and
that with the help of some of the
executive the trade court members,
he tried his best to solve the problem?

Shrl Manabhal Shah: T am glad at
the tribute paid to the Chairman.

Shri Priya Gupia: May 1 know it
the period for which the establish-
ment was closed is, according to the
decision of the Labour Commissioner,
a lock-out or a strike or a lay-off?

8hri Manubhai S8hah: It was a lock-
out declared by the Central Govern-

ment. There is no question of any
decision.
Shri Tridib Kumar Chaudhury:

Was there any representation earlier
from the side of the employees about
certain standing grievances which led
to thiz incident?

Shri Manubhal Shah: Those griev-
ances are natural in any establish-
ment, and I can assure the hon. Mem-
bers that all such legitimate griev-
ances will be continuously looked into.
Here was a gross misconduct on
which neither the Central Govern-



7353 Oral Answers

ment nor the Tea Board could do
anything, Therefore, the West Bengal
Government intervened and brought
about a settlement.

Dr. Ranen Sen: Is it a fact that the
whole trouble started with the em-
ployees demand for bonus which was
rejected by the authorities of the Tea
Board there, and if so, what is the
ultimate outcome of this dispute on
the question of bonus?

Bhri S. V. Ramaswamy: With
regard to this bonus for Puja the
rule says Rs. 75 per head, but they
demanded Rs. 200. About 300 em-
ployees broke into the room when a
meeting was going on and demanded
a decision immediately that Rs, 200
would be granted. In fact, the officers
were wrongfully restrained in  that
room till about 8 p.m.

Shri Indrajit Gupta: The question
is about the outcome of the dispute
about bonus. Has any bonus been
agreed upon or not?

The demand
regulated

Shri Manubhai Shah:
for Puja allowance is
by a rule passed by Parliament.
We are helpless in the matter, After
this indiscipline it becomes difficult
to do anything. But certainly when
there is a proper rcpresentation in
this regard in the future, we should
consider all aspects.

11.60 hrs.
SHORT NOTICE QUESTION
The Muir Mills Ltd, Kanpur
[ Shri S. M. Banerjee:
S.N.Q. 12, _ Shri Daji:

Will the Minister of Commerce be
pleased to state:

(a) whether it ig a fact that lock-
out still continueg in the Muir Mills
Ltd., Kanpur;

(b) if so, whether the mill-owners

have demanded a relabilitation loan of
Rs, 40 lakhs from the Government;
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Oral Answers 7354

(c) it so, the reaction of Govern-
ment thereto;

(d) whether the loan hag been sane-
tioned;

(e) if so, on what caonditions; and

(1) whether the employverg have
decided to re-open the mills?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Yes, Sir.

(c) to (f) . The request for finan-
cial assistance is under comsideration

Shri 8. M. Banerjee: 1 would like
to know whether this mill is likely
to start within this month or next
month at least so that the 8000 em-
ployees may be taken back?

The Minister of Commerce (Shri

Manubhal Shah): We hope it will
start next month.
Shri 5. M. Banerjee: I would like

to know whether some directors will
be appointed by Government afier
giving this loan or it will be kept
entirely in their hands.

Shri 8. V. Ramaswamy: Two from
the Central Government and one
from the State.

Shri Daji: Even before the reopen-
ing of the mills will Government do
gomething Immediately to see that the
6000 workers who have not been pald
their wages are given their wages and
are not allowed to starve on the
sireets?

Shri Manubhal Shah: As far as
the present conditions are concerned,
the mill is under such financial strin-
gency. 1 cannot promise anything at
the moment. But we shall see to it
that as soon as it starts, all these
dues are settled.

o gww W wgur o frw &
X F W wTOT T AT ? o AR
feardt & wron a® ww gt @ W
ot Frem & ?
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Shri 8. V. Ramaswamy: It started
with 150 winders not doing their work
properly and then striking work.
Thon the indiscipline spread to other
auxiliary departments. Then it had
to be locked-out.

Shri Warlor: May I know whether
the Goernment cannot allow some
advance from the loans which will
be given to the mills so that the dues
of the workers could be given?

Shri Manubhai Shah: All these
issues will be taken into account but
the deficit is so huge that I cannot
prisnise anyvthing at the moment.

&t ww g . gw fRa Fy o
Gay faar o T & Arsaiedwa & fay
foar s @ 2 o fel O wFE &
fru ?

st € sy - 3w dfa H A
o fqar @ wmr E

Shri  Tridib Kuomar Chaudhuri:
Which is the particular agency of the
Central Government from which this
loan is bemg advanced?

Shri 8. V. Ramaswamy: It may be
through some financial institution like
the LF.C. and so on.

WRITTEN ANSWERS TO
QUESTIONS
Indo-Yugoslav ¥entures

*R20. Shri Surendra Pal Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is o fact that the
Gavernment of India have made a
proposal to the Government of Yugo-
slavia for joint Indo-Yugoslav ven-
tures to set up industrial and other
projesty in the countries of Asia and
Africa;

(b} if so, the broad outlines of this
prorosal; and

{c¢) the reaction of the Yugoslav
Gavernment thereto?

The Minister of Commerce (Shri
Manubhal Shah): (a) te (ec). The

idea of Indo-Yugoslav co-operation
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in setling up Joint industrial projects
in third countries emerged during the
recent discussions held in Yugoslavia.
This proposal is still in the formative
stage and no details have so far been
worked out.
Pig Iren Plant in Hismr (Punjab)
*822. Shrimatli Maimoona Sultan:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government hnave
sanctioned the establishment of a2 pig
iron plant in Hissar, Punjab;

(b) if so, its estimated cost and
proposed production capacity;

(c) the number of pig iron plants
sanctioned for being set up in other
purts of the country thig year so far;
and

(d) the details of the projects?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). A letter of intent was issued
in September 1883 in favour of the
Government of Punjab for establish-
ing a pig iron plamt at Hissar with
an annual capacity of 100,000 tonnes.
Total cost of the project is estimated
at around Rs. 4 crores.

(¢) So far, this year, no pig iron
plant has been approved by the Gov-
ernment.

(d) Does not arise in view of (c)
above,

Detention of Traila at Mogalhat (East
Pakistan)

*§23. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

{a) whether it is a fact that an
Indian Passenger Train bound for
Mogalhat, Easi Pakistan, wag detained
by a Pakistan! mob at Mogalhat an
the 6th September, 1963;

(b) it so.
dent; and

the details of this inet-
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(c) the action taken by Govern-
ment ig the matter?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (c). 205 Up Gitaldaha-
Mogalhat mixed train with Indian
Railways' Rolling Stock, crew and
guard which left Gitaldaha at 13.00
hours on 6th September, 1985 for
Mogalhat (East Pakistan) and was
scheduled to work back as 206 Dn.
mixed from Mogalhat to Gitaldaha
the same day with the same set of
loco crew. gunrd and stock has not
vet returned to India.

Negotiations hove been initiated at
the diplomatic Jevel for repatriation
of Indian staff detained in Pakistan.
‘The International Red Cross Soclety
have also been approached for assist-
ance.

National Scientific Laboratories

*823-A. Shri 8. N. Chaturvedi: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government are aware
that fullest yse is not being marde of
the products ang prncesses developed
by the National Scientific Labora-
tories;

(hY whether the licensing policy of
Government ha- been in some mea-
sure responsible for it, and in a num-
ber of caze; the licensed firms have
either completely failed to manufac-
ture the indigenoug products or their
manufactures have been of poor
quality;

fey whether it is also a fact that
even Govermment undertakings con-
tinue ta show o preference for forelgn
manufacturdd to our own; and

(d) if an, the sfept Goavernment pro-
posc tn take in the matter?

The Deputy Minister in the Mints-
try of Indasiry and Bupply (8hri
Bibudhendra Misra): (a) to 1), A
statement is laid on the Table of the

House. [Placed in Library, See No.

LT-4987/657.
Import of Electric Lecomotives

*824. Shri Madhu Limaye: Will the
Minis'er of Railways be pleased to
refer to the reply given to Starred
Question No. 541 on the 10th Scplem-
ber, 1965 and state:

(a) whether the  Ministry  have
made any comparetive study of the
prices of clectric and diesel locy>-
motives produced by the leading
industrial countries of the world;

(b} if so, whether the Third and
Fourth Plan policy with regard to the
import of these locomotives is or wilr
be governed by price considerations
or other factors such as, long term
credits or aid allocation, and

(c) it so, the broad details of this
proposaly

The Minister of Stats in the Minin-
try of Rallways (Shri Ram Subhag
Singh): (a) Yes.

(b) and (c). Prices pald for clec-
tric locomotives and Narrow Gauge
diesel locomctives imported during
the Third Plan have been based on
International competitive bids. The
prices for other dicsel locomotives
obtained from the United States and
financed under that country's aid. on
the basis of competitive bids within
the USA, are in general found to
compare favourably with priges for
similar locomotives from other coun-
tries.

Thus, during the Third Plan, the
import of the loromotlives was govern-
ed by considerations of ‘fechnieal
suitability, - manufacturers' canability,
delivery and prices, but also taking
into account, in certain cases, the
source of foreign exchange made
available by Government for such
tmport with due consideration for the
price factor.

In regard to the Fourth Plan period,
it is at present anticipated that the
requirements of Broad Gause loro-
motives—Electrle and Diescl—would
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be met by indigenous manufacture at
Chittaranjan and Varanasi, No pro-
posals for import of Metre Gauge
andlor Narrow Gauge locomotives
have yet been formulated.
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Jarli Unis and Art Silk Factories in
Burat

{ Shri Sham Lal Saraf:
'm.{ Shry Tridib Kumay
| Chbaudhuri:

-Will the Minister of Commerce be
pleased to astate:

{a) whether it is a fact that due to
inadequate supply of copper and
non-availability of art silk yarn, more
than 1,000 Jari units and 50 art silk
factories have closed down and more
are likely to be closed in Surat
Gujarat State;

(b) whether this state of affairs has
rendered thousands of workers un-
employed and jeopardised the export
drive for the end products of these
two industries; and

(e) it so, the steps being taken to
restore normal conditions in the gaid
two industries in Surat?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Reporls have
been received about closure of somae
art silk factories due to several rea-
sung resulting in unemployment of
some workors, but this does not affech
our exports. Regarding Jur: industry
which concerns the Depit, of Social
Security the information may be
sought frora that Department.

(c) The Export Promction Scheme
for Art Silk has been revised from
1st September, 1965 as o result of
which the supply positicn o! yarn is
expected to improve. Copper is also
allowed to be imported under the
Export Promotion Scheme for Jard
goods.

Export Houses

Shri P. C. Borooah:
. {sm P. B Chakravestt:
Will the Minister of Industry and
Supply be pleased (o state:

(a) whether the officlal working
group on small-scale industries has
suggested that ¢xport houses and pack-
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ing wunits for forwarding services
should be set up in each State on a
co-operative basis;

(b) it so,
thereto; and

(e) what olther  suggestions have
been made by the working group?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) Yes. Sir.

(b) The matter ig under considera-
tion of the Government,

(¢) The Report of the Working
Group covers various aspectz of small
industry development and the Group
has made a large number of recom-
mendations. The Group's report s
being printed and as sosn as printed
copies become available, they will be
placed in the Parliament's Library.

Government's reaction

Foreigners Employed In Durgapar

Steel Plant

*828. Dr. L. M. Singhvl: Will the
Minister of Steel and Mines b« pleas-
ed to state:

(a) the total number of fireigners
employed in the Durgapur Steel
Plant;

(b) whether the agrcement for set-
ting up the Durgapur Sice] Plant
<ontains any provision regaraing the
employment of lop technical person-
nel;

(c) if not, how long and how many
foreign personnel are proposed to be
continued on the plant; and

(d) the annual expenditure incur-
rej on their salaries, allowarces and
essential amenities?

The Minister of Steel and Mines
{8hri Mlv! Reddy): (a) 31.

(b) No, Sir.

{c) Efforty are being made to re-
duce the number of foreign technl-
cians progressively but it is difficult
to say precisely how long wrd how
many technicians will be continued.
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The number at the end of 1961, 1962,
1963 and 1864 was 81, 71, 57 and 43
respectively as comparei to 31 at
present.

(d) The expenditure incurred dur-
ing 1963-64 was Rs. 3'35 million and
during 1964-65 Rs. 2'58 million, Ex-
penditure during 1865-66 was esti-
mated at Rs. 1'9 million but is ex-
pected to be less ag the number of
foreign technicians actually employed
is now likely to be even lcss than the
number anticipated earlier,

Scarcity of Powdered Milk in Delhd

*829. Shrl Bagri: Will the Minister
of Imdustry and Bupply be pleased to
state:

(a) whether it is a fact that there
is an acute scarcity of powdered milk
for children in Delhi;

(b) whether it is being sold in the
black market; and

(c) if s0, the action being taken by
Governmaent in this regard?

The Deputy Minister in the Mints-
try of Industry and Supply (Shr
Bibudhendra Misra): (a) The
availability of powdered milk for
children in Delhi, as in the country
generally, is not adequate to meet the
increasing demand.

(b) and (c). Suitable action Is
taken on any specific complaint
received regarding the sale of pow-
dered milk ahove the fair selling
prices fixed by the manufacturers.
Apart from this, additional capacity
for the production of 5000 t per
annum of milk foods has been licens-
ed and it is expected that production
in the year 1865 will be about 1000
tonnes higher than in the previous
year.

Plant for Manafactoring Spoctal Siesl
*§30. Shri Warlor: Will the Minis-
ter of Bteel and Mines be pleased to
state:
(a) whether the proposal submitted
by Tatas to set up a plant for manu-




Written Answers

7363

facturing special steel in India has
been approved by Government;

(b) if so, the broad details thereof;
fc) the estimaled cost the eof;

(d) whether any foreign firm has
been asked to collaborate with the
Tatag in setting up the proposed plant;
and

(e) if so, the name of the collabo-

rating firm and the terms of collabo-
ration?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (u) and (b).
A letter of Intent has been issued to
Tata Iron and Steel Co. on 25-8-1965
for the establishment of new indus-
trial undertaking in Bihar for the
manufacture of 50,000 tonnes of alloy
nnd :pecial steel per annum,

(c) Rs. 21 crores.

td) and (e). Government have not
asked any firm to collaborate with
Tata Iron & Sterl Co. in this project.
No proposals have so far been receiv-
ed by Government in this regard from
the party.
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Export Promotion Schemes

*832. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
stute:

(a} whether Government have re-
cently tightened the general rules
governing export promotion schemes
in order to prevent fraudulent
practices of over-invoicing and under-
invoicing of imports and exports; and

(b) it so, the modifications made in
the rules?

The Minister of Commerce (Shri
Manubbai Shah): (a) and (b). A
statement is laid on the Table of the
Houe. [Plaved in Library See No.
LT-4981!65].

Al-lndia Handicrafts Board

*§33. Dr. L. M. Singhvi: Will the
Minister of Commerce be pleased to
state:

fa) whether it is a fact thai there
have been several complaints oY
Irregularities in the working of the
export promotion aclivities of the All-
India Handicrafts Board, New Delhi;

(b) whether it is a fact that several
firma which have n¢ export earnings
have not been deregistered or that
their deregistration has been inordi-
nately delayed by the All-India Handi-
crafts Board, New Delhi in order to
enable them to obtain import licences
and import entitlements;

(c) whether action has been taken
to deregister any firms during the last
vear and whether the names o such
deregistered firms have been sent to
various authorities; and

id) it so, the names of such firms
ond the causes which delayed their de-
registration?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir.

(b) Deregistration has to be done
carefully after making necessary
enguiries and giving the firms con-
cerned an opportunity to explain
their position. There is no case where
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deregistration or penal action

was

delayed at all. Promn® ;oton is being
taken in each case.

(¢} and (d). Four firms were

dercgistered in 1964 and 186 firms
were deregistered in 1965 up-to-date
by the All India Handicrafis Board
and their names we;e intimated by
the All India Handicrafts Board to
the wvarious authorities concerned,
The dercgistration was on account of
several rcasons that the firms were
repuried to huve been responsible for
compluints of bad gquality, or wrong
declaration or failing to fulfil  legal
export and other obligations or late
receipts or default in receipts of export
earnings or several other reasoms
sufficient to disqualify and deregis-
ter. The Chief Controller of Imports
and Expoits has aiso black-listed
some of these firms. As final penal
action can only be taken after due
process of cautioning, show cause
notice, hearing and issuing orders for
black-listing etc., which is under pro-

eers, it will pot be pos:ible to give
eny names.  Thes:  firms  have
already been pu' on aheyance list

ie, no assistance or imports are
allowed to those firms on any account.

It may be stated here that as com-
pared to th ds and th i3 of
good expoiters (the total number of
exporters participating in all exporis
of numorous products f the country
being about 3 to 4 lakhs), the number
of firms which are deregistered or
black-list:d iz only a small number
of defaulters and all defoulters on
any account are dealt with and pena-
lised most severcly and promptly.

TOT ToE 9T THATE ¥
qITAN v

ST W EEATE
T 91T AN
| Ty HAT™

T W

ot \i

| wt wirw frg fagrdt ;.
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(=) @ g1 1 79 "l § wfas
it &1 A g2y & fag T
# @ mn g | faa afes snfal 5
am daw § 4 8, & e { wEw A
wer wTak ¥

() < 7€
() 9T (¥). =aTe Y FzaT)

Loading of Paddy

2739. Shri A. K. Gopalan: Wil] the
Minister of Rallways be pleased to
state:

(a) whether it i a fact that paddy
movements had to be stopped or
slowed down due to wagon shortage
in many Zones in India;

(b) it so, the Zones which have
been affected most;

(c} the position of rice movement
from Tadepalligudam to Kerala; and

(d) whether there are enough
wagons for movement of paddy?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) Doeg not arise.

(c) During the period from January,
1965 to 20th September 1965, a total
of 1,856 broad gauge wagons of rice
were loaded from Tadepalligudam to
Kerala State leaving an outstanding
of only 12 wagons which were regis-
tered with the Railways on or after
10th September, 18635,

(d) Yes,

Passenger and Parce) Traffic on
8. E, Rallway
2740. Shri §, C. Samanta: Will the

Minister of Railways be pleased to
lay on the Table of the House u state-

ment showing:
(a) the comparative figures for

passenger and parcel traffic o
Machada and Panchkura Railway
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Stationg on the South Bastern Rail-
way from 1847 to 1964 year-wise
{both inward and outward); and

(b) the number of employees (cate-
gory-wise) who were working there
to deal with the traffic in 1847 and in
19647

The Minister of State In the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The information
is being collected and will be laid on
the Table of the Sabha. It is doubt-
ful whether any statistics of as far a
date backwardg as 1047 would be
available,

wgrerg & ford #my v otz o Frraem

St Ro fito wrfew:
27417 ot feremofrere sio e :

T I AT @A WAl g
AT T FAT GO % §
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(w) afz g, ot 39 9% w71 ¥1d-
ot ATy ?
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€Y FTT w70 wrva af } ) da fr
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faw Iz enF, gaAAw F Y
WY Bl % wfaaEsi i 97 4 =1
F 15,6,1962 1 UF g sfrdey
faer gr famsd adara & weaTeEt,
ot ¥ uw 230-470 ®TT F AT
97 170-380 ¥T0 & wfary Fqqd
A # ¥ ¥ gA™ET | 70-380 WY
¥ wfuga 377 a7 # 7 mamTw #
srqEqT T4 ®1 AT Aot O ) R
T AIF SrE] F A7 A £ ¥ ST
sfaform @i o1 Hifss Jgf aran 7a7 )

(=) =i adi
() =ame adf Fzar
Allotment of Non-ferrous Metals

2744. Shrl Eswara Roddy: Will the
Minister of Industry and Supply be
pleased to state:

(a) the broad details of the pro-
cedure laid down by the Central
Government in the matter of allot-
ment of non-ferrous metals to the
Small-scale Industries;

(b) whether the Directorates of
Industries in the States ‘“ave laid
down their own procedure in this
behalf and whether any Advisory
Committees have been constituted
for thig purpese by them; and

(c} the control which is exercised
by the Controller of Non-ferrous
Metals over the distribution and uti-
lization thercof in order to secure
unjformity?

The Deputy Minister in the Minis-
try of Industry and Supp!y (Shri
Bibudhendra  Misra): (a) Bulk
allocation  of  nonferrous  metals,
vir.  copper.  zine, lead. tin,
aluminium  and  nickel for the
amall scale sector is made hy the
Ministry of Steel and Mjnes (Depart-

ment of Mines and Metals) to the
Devilopment  Conmiszioner,  Small
Scale Industries, New Delhi overy

hialf-year. After ascertaining the
demands of each State and based on
the past allocations and the avail-
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abilily’ of each metal, the Develop-
ment Commissioner makes allot-
ments of the metals to the States

Directors of Industries, who make
further distribution of the allotment
among the small-scale units in their
respective States,

(b) Each State Government has its
own procedure for the distribution
of non-ferrous metals to the units in
its territory. The Government of
India are not aware of the details of
these procedures. As far ag the Gov-
ernment of India are aware, there
are no advisory committees in the
States for distribution of non-ferrous
metals.

ic) Till recently, ie. till the issue
of the Scarce Industrial Materials
(Control) Order, 1965, the non-ferrous
metaly Controller  exercised control
only in respect of allotment of im-
ported copper (unwrought). In issu-
ing permits to small scale industrial
units for acquisition of such copper,
the non-ferroug Metals Controller was
guided by the recommendations of the
Statc: Directors of Industries, keep-
ing in ming the policy laid down from
time 10 time by the Central Govern-
ment in regard to the usc of copper
for industrial and non-industria] pur-
poses, o.g. it wag laid down that uilot-
ment of copper for utensil ‘manu-
facturcrs should be restricted {o those
only who had reccived allotment be-
fore or in the period April-September,
1962 and c¢ven in respect of such units
a cut of 30 per cent in allotment was
1o be made as compared to their allot.
ment for April-September, 1962, In
order to ensure proper ulilisation, the
States Directors of Industries obtained
repular utilisatiun statements from the
industrial units concerned and these
are checked and  verified by the
officers under them,

Wit} the issue of the Scarce Indus-
tria)] Materials (Control) Order, 1965,
the “Controller”  under the Order,
will rxercise control over the copper,
lead, tin and zinc (both imported and
indigenous} as deseribed in  the
Schedule to the Order. The entire
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procedure to be followed by the “Con-
troller” is under review of the Gov-
ernmen.

Allotment of Copper

2745. Shri Eswara Reddy: Will the
Minister of Industry and Supply be
pleased 1o state:

(a) whether uny procedure has been
worked out for allotting copper which
in routine weighments is saved for
want of piece weights; and

(by whether it is necessary to
ohtain a permit from the Controller of
Non-ferrous Metalg in order to get
such copper?

Th= Minister of Supply and Tech-
nical Development in the Ministry of
Industry and Supply (Shri Raghu-
ramalgh): (a) Yes. Copper saved in
routine weighments is required to be
reporied to the Controller of Non-
Ferrous Metals for allotment.

(b)Y ¥os, it is necessary 1o obtain a
permit from the Controller of Non-
Ferrous Metals for salelscquisition of
such residual stocks of copper.

Penston Scheme for Railway Em-
ployees

2746, Shri Siddiah: Will the Minis-
ter of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1817 on the 26th March, 1885
and state:

(a) whether the guestion of grant-
ing pension to the railway employzes
who retired on or before 1st April,
1957 is being reconsidered: and

(b) if so, the decision taken there-

on?

The Minister of State in the Minis-
trr of Railways (Dr. Ram Sobhay
Singh): (a) No.

(b Does not arise

Written Answers ASVINA 2, 1887 (SAKA)

Written Answers 7374

-Sathy 1
Rallway Line

2747 Shry Siddiah: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Government of
Mysore have recomrmended thut the
Chamarajanagar - Sathyamangalam
Railway line on the Southern Rail-
way should be included in the Fourth
Five Year Plan; and

Ch i

(b) if sn. the reaction of Govern-
ment thereto?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a)y Yes.

{(b) The main justification originally
for this line was as a link betwecn the
North and South metre pgavpe sys-
tern.  Subsequent  examinationg  re-
vealed that the purpose would he
better served by the Salem- Banpa-
lore metre gauge link and construc-
tion of thiz hag alrendy been tnken
up. This earlier justification, {here-
fore. no more remains for the Chama-
rajanagar-Satvamunpgalam link, With
the very limited funds and resources
for new lines in the Fourth Plan it
may not he possible to include this
proporal therein.

Mineral Deposits in Bankura and
Mldnapore Districts Tn West Bengal

{ Shri 8. C. Bamanta;
Shrimati Savitri Nigam:
#1144 { Bbri Subodh Hansda:
Dr. P. N. Khan:
| Shri M. L. Dwivedi;

Wil the Minister of Stee] and Mines
be pleased to state:

{(a) whether the Indian Bureau of
Mines has made an extensive survey
for minersl deposits in the districts of
Bankura and Midnapore in West
Bengal;

(b) if so, the result of the survey;

(¢} whether any mineral is being
exploited in those areas;

(d) if so, which are the exploiting
agencies; and
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(e) the terms Yor this exploitation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Indian Bureau of Mines is car-
rying out investigations on the tun-
gslen bearing quartz veins in a few
sclected arcas on the border of
Bankura and Midnapore Districts in
West Bengal. The investigations are
at a preliminary stage.

(e) Yes.

(d) There are 60 private agencies
and one Government of India Under-
taking (viz. Hindustan Steel Ltd.)
which are engaged in mining of
different minerals in the above dis-
tricts.

(e) The exploiting =gencies are
lease!licence holders according to
the terms and conditions prescribed
under the Mineral Concession Rules,
1860, in the case of major minerals
and under the West Bengal Minor
Minerals Rules, 1959, in the camse of
Minor minerals.

Besides these, therc are leases
which were granted by ex-inter-

mediaries  whose interests  have
vested in the State Government
under the West Bengal Estates

Acquisition Act, 1953. The terms and
conditions of such leases are as laid
down in the lease deeds. The lessees
now pay royalty to the State Gov-
ernment,
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fafa avst o Sg@t w1 fgrs @
art & wfum wrtad o o g —

(1) gar-dfw (76 fFo #to)
(ii) fea=gT-wq (49 o #lo)
(iii) wzeahaferfe (9o fEo o)

Senlority of Clerks Grade II working
in NE. Rallway

2752, Shrl Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it s a fact that his
Ministry have finalised the question of
seniority of clerks grade IT working in
the North Eastern Railway;

(b) whether it ls also a fact that
the claims of seniority of the Scheduled
Castes and Scheduled Tribes candi-
dates according to the roster posi-
tions have been denied; and

(e) if so, the reasons therefor?

The Minister of State In the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes

(b) No.
(c) Does not arise.
Iron and Steel for U.P.

2753. Shrl Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be pleased to refer to the reply
given to Unstarred Question No.
2130 on the 9th April, 1965 and
state:

(a) whether the decision regarding
the allotment of iron and steel guota
to U.P. has been finalised; and

(b) if so, the details thereof?
The Minister of Steel and Mines
(Shri Banjiva Reddy): (a) Yes Bir.

{b) The quantity of iron and steel
allotted to Uttar Pradesh during
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1965-86 is as follows:—

Prime Steel (Controlled calegories)
19,280 tonnes,

Defectives
wagons.

(non-agri, quota), 354

Defectives (Agro. quota), T8 wagons.

Pig Iron  (before
62,084 tonnes.(*)
M.S, Billets, 43,200 tonnes.
Indentors can place
decontrolled categories
steel without restrictions.
*Includes 8,250 tonnes of imported

Pig Tron and 16,840 tonnes of Ingot
Moulds.

de-control).

orders for
of iron and

Geological Survey of UP.

2754, Shri Vishwa Nath Pandey:
Wil] the Minister of Steel and Mines
be plea ed 1o state:

(a) whether the Geological Survey
of India has surveyed the whole
Sate of Uttar Pradesh;

(by if so
covered;

. the mineral resources dis-

(e) the names of places where dis-
covered; and

{d) the nature of schemeg formu-
lated to exploit them?

The Minister of Steel
(Shri Sanjiva Reddy):

(b) and (c). Ag a result of survey
carricd out by the Geological Survey
of India deposits of limestone in Al-
mora, Dehra Dun and Mirzapur, mag-
nesite in Almora, gypsum in Garhwal,
Glass sand in Allahabad and Banda,
ashes‘os in Chamoli, pyrophyllite in

and Mines
(a) Yes, Sir.
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moli coal and fire clays in Mirzapur
have been recorded.

(d) The limestone deposits in Dehra
Dun and Mirzapur District and g'ass-
sand in Allahabad and Banda are al-
ready being worked.

Schemes for the mining of magne-
site deposits in Almora and mining
of Mirzapur limestone deposits for
fluxgrade limestone have been formu-
lated. Tt is- proposed to supp’y mog-
nesi‘e to a refractory plant  while
limestone from the Mirzapur aren is
being supplied to the cement factory
at Churk and high qualit: blast fur-
nac: pgrade limestone will  he sup-
plied tg the stee] plants, These are
bheinm implemented by the State Gov-
ernment.

Allotment of Cement to U.P.

2785. Shri Vishwa Nath Pandey:
Will the Minister of Industry and
Supply be plea.ed to siate:

{a) the requirement of Utlar Pra-
desh for cement during 1964-85 and
1965-66;

(b} the quantity of cement sup-
plied to Uttar Pradesh during 1964-85;
and

(c) the quantity likely to be sup-
plied during 1965-867

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bi-
budhendra Misra): (a) to (c). The
following figureg indicate the require-
ment of cement indented by the UP.
Government, allo‘ment made and sup-
plies effected/to be effected to them

Jhansl, steatite in Alrnura and Cha- (under the state quota):—
Year Requi Al Suppli
indented
1964-65 17,09,137 6,57.450 4,96,267
1965-66+ 13,73.953 . S-:S.WO . 2440497
(April 1o (April 10
Dccember, 1965) Dec:mber 65) August. 1965)

*Quotag are allotted on a quantlly’ basis and the quola to he allotted for

the period January/March, 1968
to onwards will depend on the
Hon

and supplie: to be made from September
then prevailing demand and supply posi-
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Dehradun-Dak Pathar Rall Line

Shrl Bagri:
£is. {Slu'! Surendra Pal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
survey of the 30-mile railway line
from Dehradun to the Yamuna Hydel
Project at Dak Pathar has been com-
pleted; and

(b) if so, when the construction of
the railway line will be completed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
{a) and (b). The UP. State Govern-
ment had requested for a railway line
from Dehra Dun to Kalsi via Dak
Pathar mainly for the transport of
construction materials for the Yamuna
Hydel Project. They had also sug-
gested that the area promised consi-
derable potentia] for industria] deve-
lopment and, as such, the railway line
should be bujlt as a branch |ine. The
engineering and traffic surveys were
undertaken at the cost of the UP.
Btate Government making it clear to
them that the line can only be con-
gldered as a Private Siding, to be
built at the cost of the State Govern-
ment, leaving it open for the Centre
to take over the line later, if traffic
developments in the area justify such
a course. The engineering survey has
been completed by the Northern Rail-
way while the traffic survey is still in
progress. The question of construction
of the line arises only after the sur-
vey reports are examined by the
Railway Board and the cost of cons-
truction is accepted by the UP, State
Government. Tt is, therefore, prema-
ture to think of the completion date
at this stage.

Textile Pollcy

2757, Bhri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

{a) whether the Indian Cotton Mills
Federation at their Seventh Annual

1454(ai)LS—3.
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Genera] Meeting demanded a re-ori-
entation of the Government's textile

policy;
(b) if so, the specific modifications

in the Government's policy which
were demanded; "and

(c) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). The Chairman of
the Federation in his speech delivered
at the Tth Annua] General Meeting
of the Federation held on 1Tth June,
1665 appealad to Governmoent to "re-
orient their entire textile policy with
a view to enabling India to reach a
position of world leadership in ex-
ports of cotton textiles in the next §
to 10 years.”

The specific suggestions made in
the speech were:—

{a) Raising of the targets of cloth
production for the mill indus-
try instead of pegging miil
cloth production and alloting
the increased demand for
cloth to the de-centralised
sector of handlooms and pow-
erlooms,

(b) Remova] of qualitative and
quantitative restrictions on
production of particular types
of mill-cloth like printed fah-
rics.

(c) Removal of the disparity in
excise duty leviable on small
sized powerloom factories
vis-vis mills.

(d) Removal of the partial sta-
tutory  price-and-production
control on mill cloth and ex-
tension of the rates of excise
duty applicable to controlled
categories to the entire cloth
production by the mill indus-
try.

(¢) Retention of the Managing
Agency system of manage-
ment for the Cotton Textile
Industry.
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(1) Inclusion of textile Industry
along with certain neyw in-
dustries of nationa] impori-
ance to which a rebate of 10
per cent in tax is available
and also in the list of indus-
tries to which development
rebate has been allowed at
the rate of 25 per cent.

The suggestion have been taken
note of by the Government. The tex-
tile policies of the Government have
been evolved in best national interest
after considering all these and other
aspects continously from time to time.

Re-organisation of N.C.D.C.

2758. Shri Yashpal Singh: Will the
Minister of Steel and Mineg be pleascd
to state:

(a) whether Government propose to
re-organise the National Coal Deve-
lopment Corporation;

(b) if so, the reasons therefor; and

(¢} the lines on which it will be re-
organised?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
Some re-organisation of the adminis-
trative set up of the Corporation was
made in July last. This was done in
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order to effect better coordination in
the formulation of plan: and their iin-
plementation. The Area General
Managers have been delegated wide:
powers in their respective spheres and
they, in their turn, have sub-dele-
gated adequate powers to senior sub-
ordinate officers under them so that
at the colliery level, decisions can
be taken quickly and work executed
smoothly and efficiently.

Export of Dried Chillies to Ceylon

2759. Shri Kolla Venkalah: Will the
Minister of Commerce be pleated to
state:

(a) the quantities of dried chillies
exported to Ceylon during the years
1983-64 and 1964-65;

(b) the cost of exported chillies ro-
alised during the respective years; and

(¢) the reasons for the difference ot
costs realised, if any?

The Minister of Commerce (Sarl
Manubhai Shah); (a) and (b). The
quanlity and value of chillies expori-
ed to Ceylon during 1963-64 and 1964-
65 are as follows:—

Quantity (Kilograms)  Value (in Rupees)

1963-64
1964-65

11-g million

118 millien

Rs. 2-7% crores

Rs. 248 crores

(¢) From November, 1964 onwards
the Cooperative Wholesale Establish-

Ma—l;;ﬂaetnre of Machinery for
Stee] Planis

2760. Shrimatl Tarkeshwari Sinha:

ment, an orgenisation owned by :he gy the Minister of Industry and

Ceylon Government has assumed 1he
role of monopoly importer displacing
the individual importers in Ceylom;
this Organisation did not purchasz
chillieg from any country between
January-April 1965 managing their
requirements from the purchases mac'c
prior to December, 1864. Moreover,
internal as well as expo:t prices woie
generally lower in 1064-85 as com-
pared with the previous year.

Supply be pleased to stale:

(a) the portion of machinery for the
Steel Plants being manufactured in
India at present; and

(b} the time by which India is likely
to be self-sufficient in this respect?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bi-
budhendra Misra): (a) About one-
fourth to one-third of the tota] equip-
ments at present needed for steel
plants iz available from indigenous
sources.

(b) By the Fifth Plan period.
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Fruit Preservation Industry

Shri Surendra Pa] Singh:
Shri Yashpal Bingh:
Shri 8. C, Samanta:
Shri Subodh Hansda:
8hri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

(a) the export turgets of vegetable
and fruit products in the Fourth Five
Year Plan;

2763.

(b) whether any recommendations
have been made by the Centra] Fruit
Products Advisory Committee to im-
prove the conditiong of fruit preser-
vation industry and to introduce com-
pulsory pre-shipment inspection for
exportable fruit and vegetable pro-
ducts in order to enhance our export
of these food articles; and

(e) if so, whelther any steps have
been taken by Government to implc-
ment these recommendations?

The Minister of Commerce (8hrl
Manubhal Shah): (a) No export tar-
gets for vegetable and fruit products
have been fixed by the Government
in the Fourth Five Year Plam

(b) Yes, ,Sir. The Central Fruit Pro-
ducty Advisory Committee has recom-
mended the introduction of compul-
sory preshipment inspection of fruit
and vegetable products before ex-
port, within the framework of Fruit
Products Order, 1955.

(c) The Directorate of Marketing
and Inspection under the Agricultural
Marketing Adviser is preparing =
scheme for this purpose on the basis
of the above recommendation and the
scheme will be finalised in consulta-
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tion with the Processed Foods Export
Promotion Council.

Bokaro Coalfield

Shri 8, C. Samanta:
2764, { Shrl Subodh Hansda:
| Shri M. L, Dwivedi:

Will the Minister of Steel
Mines be pleased to state:

and

(a) whether Assessment of Resour-
ces Commitee of the Coal Council has
submitted its fourth report about the
Bokaro coalfield; and

(b) if so, the quantitative and qua-
litative pattern of resources of coal
found in the coalfield?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) No, Sir.

(b) Does not arise.

Mysore Iron and Steel Works

2765. Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the entire expansion
programme of Mysore Iron and Steel
Works has been completed;

(b) if not, the reasons therefor; and

{c) the steps taken to keep pace
with the expansion work?

The Minister of Stedl and Mines
(Shri Sanjiva Reddy): (a) The ex-
pansion programme to increase the
production of mild eteel has been
completed, The i to alloy
steel mukmg which wag a later deve-
lopment is stil] going on.

(b) and (c). Do not orise.

Copper Ore
ﬂﬂ.{ Shri P. C. Borooah:
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(b_] if so, the details of the pros-
pecting programme; and

(e) the estimated reserve of copper
ore in different regions as assessed on
the basis of the explorations done so
far?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) Yes, Sir.

(b) About 43 investigations for
prospecting reserves of copper ore
are to be taken up by the Geological
Survey of India during October, 1965
to September, 1968 while the Indian
Bureau of Mines will concentrate its
activities on exploration at the Koli-
han and Akwali sections of the Khe-
tri copper belt and the Bhagoni de-
posit of the Dariba belt in Rajasthan
and at the Rakha, Roam-Sideshwar
and Tamapahar blocks in Singhbhum
(Bihar).

(e) The reserves of copper ore esti-
mated in the various regions are as
under:—

{i) Madhan-Kudhan
Section of Khetni
belt in Rajusthan

(ii) Dariha Nala Blo-
ck Rajasthan

(iii) Dariba Minc Blo-
ck (Raj

286.2 million ton-
nes with 0.8% to
1.2 copper,
0.z million tonnes
with 2.6% copper.
o 36 ml.llwn tonnes

wnh 1 1 2% cop-
per.

3 million tonnes
with  above 1%
copper.

0.9 millicn  tonnes
with 0.63% copper.

Pepper

2767, Shri Heda: Will the Minister
of Commerce be pleased to state the
reaction of Governmen: to the main
T dations made by the Na-

Shri P. R, Chak
Will the Minister of Steel
Mines be pleased to state:

(a) whether prospecting for copper
is on in different regions;

and

tiona] Council of Applied Economic
Research in their report on the pros-
pects of export of Pepper?

The Minister of Commerce (Shri
Munuobhai Shah): The Government are
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examining the various suggestions
contained in the Report in consulta-
tion with the authorities concerned.

Export of Iron Ore to Poland

2768. Shri Raghunath Singh: Will
the Minister of C leased
to state:

(a) whether it is a fact that Poland
has proposed to buy 400,000 tons of
Indian iron-ore; and

P

(b) if so, the details of the propo-
=al?

The Minister of Commerce (Shri
Manubhal Shah): (a) Contract for
supply of 400,000 tons of iron ore has
already been concluded by the Mine-
rals and Metaly Trading Corporation.

(b) It will not be in the business
interest of the MM.T.C. to disclose the
details,

Derallment of Wagons
Kerosene Oll near Barsuni

2769, J Shri Kindar Lal:
\ Bhri Vishwanath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that 7 tank
wagons containing Kerosene Qil were
derailed near village Bihat (Barauni)
on the 10th July, 19685 resulting in
damage to all the wagons and the
leakage of oil contents therefrom;

(b) if so, the causes therefor; and

(e} the action taken by Govern-
ment in the matter?

The Deputy Minister in the Minks-
try of Rallways (Shri Sham Nath):
(a) Of the 7 deralled wagons 2 con-
tained Kerosene Oil, 3 light diese] oil
and 1 furnace oil. The Tth wagon was
empty. The contents of 5 wagons leak-
ed.

(b) The accident was caused by
sinkage of track.
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(¢) Increasingly greater stress is
being laid on the maintenance of
track.

Toe Tk 9T WA W 9Ed & T
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Import Substitution

2771, Shrl Harish Chandra Mathar:
Will the Minister of Industry amd
Bupply be pleased to state:

(a) what is our maintenance im-
ports for different sectors during the
last § years;

(b} what positive efforts have been
made for import substitution; and

{¢) whether Government are gware
that many items which are manufac-
tured or could easily be manufactur-
ed in India continue to be lmported?
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The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra); (a) A Statement
is laid on the Table of the House.
[Placed in Library. See No. LT-
4984 /65.]

(b) Positive efforts for ,import
substitution so far made broadly
include (1) production of machinery
and P ts from indig raw
material, (2) Production of guch raw
materials indigenously, (3) produc-
tion of components from imported
raw materials wherever raw materials
are not indigenously available, (4)
production of basic chemicals from
indigenous raw materials or wher-
ever raw mMmaterials are not mvailable
from imports and (5) changes in
production process or in manufactur-
ing standards to make use of indi-
genous materials instead of imported
maw materials, to the extent possible.

(e) The import policy of the Gov-
ernment is designed to reduce im-
ports of items to the barest minimum
wherever such items are available
indigenously in adequate quantity
and of reasonable quality, If specific
instances where imports can be
stopped or curtmiled are brought to
Government's notice, these will be
carefuly examined.

Small-Scale Units

2172. Shri Raghunath Singh: Will
the Minister of Industry and Supply
be pleased to state:

(a) the number of industrial en-
terprises registered as small-srale
units as on the 31st December, 1864

and the main categories of these
unirs; and

(b) whether mining units have
also been registered s small-scale

units?

The Deputy Minister in the Min-
istry of Industry and Supply (Shri
Bibudhendra Misra): (a) Asg on the
31st December, 1964, 91,052 industriul
enterprises, pertaining to the main
categories listed below, were regis-
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tered as small-scale wunits by the
State Directors of Industries:—

1. Genera] Engincering Industries.
2. Electrical Engineering Indus-

tries,

3. Electronics  such as ;radio
components, bulbs, conden-
sors ete.

. Chemical Industries.

4
5. Plastics,

6. Ceramics.

7. Food Processing Industries.
8. Leather based Industries.
9. Wood based Industries.
10. Rubber based Industries.

11. Miscellaneous groups such as
stationery, printing press,
cardboards ete,

(b) Mining units have not been
registered as small-scale units.
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Passes for Crossing Rallway Bridges
at Balasore

2715, Shrl Jena: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that Passes
are required to be shown to the Rail-
way Protection Force at certain
places particularly at Balasore town
to cross Bridge Nos. 263 and 264 on
the South Eastern Railway by the
villagers who cross them several
times g day for their daily transac-
tion of business;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any request from these villa-
gers for finding a permanent solu-
tion of the matter; and

(d) if so, Government's
thereto?

‘The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (d). No. Railway
Protection Force are not guarding
the Bridges. However, the correct
position ig that during Chinese ag-
gression, State Police armed guards
were mounted on bridge Nos. 263 and
264 and they did not allow the
villagers to cross the bridges with-
out authority. Thercupon, the
villagers approached the District
authorities when passes were issued
to bona fide villagers. Similarly, in
the present emergency, the BState
Government Rallway  Police are
guarding Bridge No. 263 only. Similar
practice, ss mdopted during Chinese
aggression, is being followed now
also, Passeg are being issued on
request to bong fide villagers by the
District authorities of the State
Government.

Double Platforms en 8. E. Rallway

2176. Bhrl Jema: Will the Minister
of Railways be pleased to state:

(a) whether there ig a proposal to
provide certain Railway stations
with double platforms on the Suuth
Bastern Railway;

reaction
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(b) if so,
stations;

the names of those

(¢) the number of stations on the
said Railway which have got RM.S.
offices at present and the number of
RM.S. offices which are going to be
constructed or are in the process of
being constructed;

(d) whether repeated requests have
been made by the D.P.T. of Orissa to
the Railway authorities for provid-
ing a building at the Bhadrak Rail-
way Station, South Eastern Railway
for opening y R.M.S. office; and

(e) if so, the reaction of the Rall-
way Authorities to such a request?

The Minister of State in the Min-
istry of Rallways (Dr. Ram Subhag
Singh): (a) Yes, there are proposals
for providing certain Railway sta-
tions with additional platform on
S.E. Railway.

{b) A statement is placed in the
Taeble of the House. {Placed in
Library. See No. LT-4985/65].

(c) 5 stations are already provid-
ed with RM.S. building and 3 more
stations are proposed to be provided
with the same.

(d) Yes.

(e) The request for providing a
R.M.S. building at Bhadrak has al-
ready been accepted and  neces-
sary estimatehas been sanctioned.
The work is however linked up with
the remodelling of the Bhadrak sta-
tion and will be taken as soon as
possible,

Retrenchment of

2771, Bhrl 8. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
staff who were locally recruited
under DB.X. Railway ' Administra-
tion are being retrenched;

(b) if so, the number of such staff
and the reasons for their retrench-
ment; and

Staff under DBE.

Avmind

() the steps taken to absorb them
It + + g, »
14 el
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The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) Yes, except staff who
b tly got lected by Rail-
way Service Commission.

(b) The tota] number of class III
staff liable for retrenchment is 652
The reason for retrenchment is thal
they have not qualified through Rail-
way Service Co ission for appoint
ment on the open line Railways as
required ynder the extant rules.

(e) All locally recruited staff have
been told that they should apply to
Railway Service ~Commissions in
reference i advertisements and such
of them who are selected will be
absorbed against regular vacancies
in due course in their turn,

Ealmassery Machine Tool Factory In
Eerala

[ Shri Warlor:
" | Shri Vasudevan Nair:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Unstarred Question No. 838
on the 2Tth August, 18965 and state:

2778

(a) the nature of action being taken
to expand the Kalmassery Machine
Tool factory in Kerala State; and

(b) by what date production will
start as a result of such expansion?

The Deputy Minister in the Minis-
try of Indusiry and Bupply (Shri
Bibudhendra Misra): (a) The cost
estimates are under examination with
particular reference to the foreign
exchange required for import of capl-
tal equipment.

(b} About two years from the date
the scheme is finally cleared and for-
eign exchange released.

House Rent Allowance to Rallway Em-
ployees in Olavakkot Divisioa,
SBouthern Railway

Shri Vasudevan Nair:
278, {sm Warlor:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
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Railway employees in Olavakkot
Division, Southern Railway are not
getting House Rent Allowance;

(b) it so, the reasons therefor;

(c) whether Government have re-
ceived any representation from the
employees in this regard; and

(d) if so, the action taken thereon?

The Minister of State in the Minis-
try of Railways (Dr. RBam Subhag
Singh): (a) No. All Railway em-
ployees working within the qualified
cities of Olavakkot Division, South-
ern Railway, are getting House Rent
Allowance,

(b} Does not arise.

{c) A representation from certain
staff working outside the municipal
limits of the qualified city of Palghat
has been received.

(d) The matter is under the examri-
nation of the Railway Administration.
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Expansion of Durgapur Steel Plant

2782. Shri Yashpal Singh: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
Heavy Engineering Corporation offer-
ed to supply 25,000 tonnes of equip-
ment required for the expansion of
the Durgapur Steel Works but orders
for only 14,500 tonnes were placed
with them; and

(b) if so, the reasoms therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).

Certain  discussions were held be-
iween representalives of the Bri-
tish Consortium which is going to

assist the Government of India in
the IV Plan expansion of the Durga-
pur Steel Plant and representatives
of the Heavy Engineering Corpora-
tion, Ranchi, earlier this year re-
garding the quantity of equipment
that Corporation could supply for the
Durgapur expansion during the IV
Plan. These discussions were of a
preliminary nature and apparently the
Corporation offereq to supply a larger
quantity of equipment than was
thought possible by the Dritish Con-
sortium. No firm decision, however,
has been taken yet about the actual
tonnage which will be supplied by the
equipment which can be supplied in
any event, it will be ensured that any
equipment which can be supp'led in
time by the Heavy Engineering Cor-
poration or other Indian manufac-
turers is not imported.

Enquiry Into Affairs of a Mill i
Kanpur

2783. Shri Yashpal Singh: Will the
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Minister of Commerce be pleased to
state:

(a) whether the Government of
Uttar Pradesh have requested the
Union Government to institute an
inquiry into the affairs of a mill in
Kanpur and to run the Company by
appointing & Controller; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Rama-
swamy): (a) and (b). An Investiga-
tion Committee has been appointed
on 7-9-1865 under the Industries (De-
velopment & Regulation) Act 1851
for the purpose of making an enquiry
into the affairg of the Muir Mills Co.
Ltd, Kanpur, in consultation with the
Government of Uttar Pradesh.

Production of Cinema Arc Carbon

2784. Shri S. N, Chaturvedl: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that the
National Physical Laboratory has
been able to fabricate cinema arc car-
bon by a new method and with in-
digenous raw material; and

(b) if so, the reasons for giving a
licence to a foreign firm to supply
almost the entire requirements of this
article of the country instead of get-
ting it manufactured by this new
process through an Indian firm?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
Council of Scientific & Industrial Re-
search have, no doubt, developed a
process on laboratory scale, for manu-
facturing cinema are carbons. Nego-
tiations with Indian parties for the
commercia] utilization of this process
have not yet been finalised.

In the meantime considerable im-
ports of this item have to be allowed
to meet the country’s requirements
estimated at 12 million pairs requir-
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ing a capacity of 18 million pairs by
1065-66. Six flrms have been licensed
for manufacturing cinema arc carbcns
among whom only one firm ie, M/s.
Union Carbide India Ltd., who are
licensed for a capacity of 6 million
pairs have progres:ed to establish the
unit. This amounts to 25 per cent of
the estimated demand at the end of
the 4th plan. Their scheme was ap-
proved at a time when C.SIR. had
not established even pilot production.
The other firms have been advised to
manufacture the item with CSIR.
know-how.

Railway Co-operative Soclety at
Bangalore

2785, Shri H. C. Linga Reddy: Will
the Minister of Rallways be pleased
to state:

(a) when the Railway Co-operative
Society started functioning at Banga-
lore for the use of the railway
employees; and

(b) the financial assistance given w
this society by Government?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): (a) There are two Railway
Employees' Consumers Cooperative
Societies in Bangalore—one at Banga-
lore City and the other at Bangalore
Cantonment. These two Societies
started functioning from 17-10-1853
and 28-10-1964 respectively.

(b) Informstion is being collected.

Marshalling Yard of Baiappanahalll

2786, Shri H. C. Linga Reddy: Will
the Minister of Rallways be pleased
to state:

(a) the amount so far spent on the
Marshalling Yard of Baiappanahalli
on the Southern Railway;

(b) the extent of d 4
to the said yard due to the recent
heavy rains; and

{c¢) the action taken to repair the
said damage?
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The Deputy Minisier in the Minis-
try of Rallways (Shri Sham Nath):
(a) An amount of Rs. 42.6 lakhs had
been spent on the Marshalling Yard
at Baiappanshalli up to end of
June, 1965.

(b) ang (e¢). No damage was caused
to the Marshalling Yard at Baiap-
panahalll during the recent heavy
rains. Some damage, however, was
caused to the transhipmeni yard at
this station during the 1964 monsoons.
About Rs. 18,000 were spent in repair-
ing these rain damages.

Manufacture of Heavy Plates and
Vessels

2787. Shri Balkrishna Wasnik:
Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether Government propose
to set up a Plant for the manufac-
ture of Heavy Plates and Vessels at
Wardha (Maharashtra); and

(b) if so, the proposed out-lay of
the project and the time-schedule
thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Government have a proposa) to set up
a plant for the manufacture of Heavy
Plates and Vessels, but the details re-
garding the location of the project, its
capita] out-lay, etc. have not been
finnlised so far.
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(w) afz g, NP ® fod
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DBEK. Rallway Line

Shri Chandak:
2791, { Shri Radhelal Vyas:
| Shri Bhanu Prakash Simgh

Will the Minister of Railways be
pleased to state:

(a) whether the D.BK. railway
line has been constructed keeping in
view the heavier load of carrying
equipment for the steel plant ot
Bailadilla;

(b) if so, whether this fact was
brought to the notice of the Anglo-
American Consortium; and

(e) if not, the reasons therefor?
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The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
to (c). The primary object of con-
struction of the D.BK. Railway line
(Bailadilla-Kottavalasa) is the trans-
port of ore from Bailadilla for export
through Visakhapatnam. Main line
standard has been adopted for this
which is adequate for this heavy
ore movement. The equipment for the
Stee| Plantg at Bhilai and Rourkela.
ete, were carried from the ports
over the existing Main Lines and as
such the Bailadilla-Kottavalasa line,
built to the same standard should also
be adequate for such movement of
stee] plant equipment, if required. AN
relevant data with regard to the Baila-
dilla-Kottavalasa new line had been
furnished to the Anglo-American
Consortium,
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Repori of Indlan Trade Delegation on
Basic Chemicals

2797, Bhri Shree Narayan Das: Will
the Minister of C ce be pl d
to state;

(a) whether the Indian Trade De-
legation sponsored by the Basic Che-
micals, Pharmaceuticals and Soaps
Export Promotion Council has submit-
ted any report after visiting some of
the Eastern and South Eastern coun-
tries;

(b) if so, the important suggestions
and recommendations made therein;
and

(c) whether the suggestion to esta-
blish show rooms in places like Tokyo
and Osaka has been accepted?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) A y of the r d
tions of the Delegation is given below:

2795.

LLIC

SUMMARY
1. Indian Exporters should utilise
the presence of Indian over-
seas for the purpose of step-
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Ping up export to countries

like Thailand,  Hongkong,
Japan, Malaysia, Australia &
Ceylon,

2. Farilitles for long-term credit
should be given to exporters.

Indian Exporters should pool
their resources & appoint one
sole agent for each of the
areas visited by the Delega-
tion.

L

4. Indian exporters should en-
sure that the quality of their
exports is good, the priceg are
reasonable and the delivery is
according to schedule.

5. Technical representatives
should be appointeq in for-
eign countries.

6. Steps should be taken for quick
remittance of commission to
foreign importers.

. Joint ventures should be set up
in Thailand, Malaysia, Aus-
tralia & Ceylon.

. Hongkong should be considered
as the principal target for our
export-activities in view of
its suitability as a storage &
distribution centre, as also its
being a free market,

v

-3

-]

Possibilities of supplying goods
with brand names of foreign
importers should be consi-
dered.

10.

N v 1 jionsg should
be sought in Australian Tariff
regulations, which are in
some cases detrimental to

the entry of Indian goods.

11. Packaging of Indian export
goods should be improved,

Various media of publicity
should be utilised.

12,

(¢) The Delegation did not sugge‘st
the setting up of show-rooms in
Tokyo and Osaka.



7409 ASVINA 2, 1887 (SAKA)

1103 hrs,

RE: CALLING ATTENTION NOTICE
(Query)

Shri 5. M. Banerjee (Kanpur): Sir,
I have a submission to make. Today
is the last day, Therefore, 1 submit
to you that many hon. Members,
about fifty Members, belonging to the
Ruling Party and the Opposition sub-
mitted g call attention notice and we
wanted to know from the hon. Defence
Minister why the captured tank which
was kept in the LIC ground had been
removed, Our suspicion is...

Mr. Speaker: I have read that. 1
have seen it and I will answer it.

Shri S, M. Banerjee: 1t was done
because of pressure,

Mr. Speaker: I have read that
notice; I will answer it. The allega-
tion, or rather the assertion is that it
was done on acocunt of some pressure
from the United States Embassy. I
have read that and I will reply to
that.

st vy fwd (7T) : v wE-
TW, AT O SqAeqT ¥ A

weqA ARAY © X T SAEE0
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Shri Hem Barua (Gauhati): 1 sub-
mitted, not one but, two call attention
notices on Chinese intrusion into our
territory. But somehow or other you
have withheld your permission. But
if you say that since we are going to
have a discussion today it is not neces-
sary, I would say that the scope of
the discussion does not embrace China,
Secondly, if you say that the Prime
Minister’s statement was there, 1
would say that after the Prime Minis-
ter has made that statement, there
were subsequent developments, This
is the last day. China being intrans-
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[Shri Hem Barua]

igent all the time and using bellicose
language, it would be meet and proper
on your part to admit. May I still
plead that you kindly reconsider your
decision and allow it.

S TW Fw qEw : (TEEE)
* wedm Iw mar qr, IgH AR of
oY &, gw ot ¥ Wi gt AT ot ¥
Tgt A a3 A % oF o @ T
gl wzar wdY, Ay a@r mr g
WL T Wit Mrerardt gf 1 7 wwaq g
ax 97 faTw & mar ar | gufag &
frdza #w%m s s 5@ wdey
w7 s wfafsar &, oF o § e
wm faar s

Shri Sivamurthi Swamy (Koppal):
Mr. Speaker, Sir, I have given two
call attention motices. Taking into
consideration the emergency the
workers and the labour union of
Khadi Board in the Regal building
and also the workers of Hospet sugar
factory run by our friend Mr. Morarka
withdrew their movement, But after
that their offices were illegally and
criminally acquired by the manage-
ment, Alsu a continuwous fast is going
on since the two months and over 15
labourers are taking part and two
labourers are taking part and two
have to bring these things before you.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I earnestly request you
to make an effort to encourage Minis-
ters to sccept questions &t short
notice. Most ministers, 1 would not
say all, are in the habit of refusing
to accept questions at short notice
on vital matters. For instance there
was a report in all the papers, a front
paged report, that a submarine—1
presume It was Indonesian—wasg geen
off the coast of Kerala. T had sent the
notice on Monday. They could have
told us whether a submarine was zeen
off the coast at all. They have re-
fused,
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One more point, and that is about
the special audit report on the Orissa
affairs, the transactions of the Orissa
Government with Orissa Agents,
Kalinga Tubeg and Kalinga Industries.
It appeared in all the papers. We
also gave a Calling Attention Notice
about it today, but it has not been
admitted.

Shri A. P. Sharma (Buxar): I had
given a Calling Attention Notice
about the withdrawal of the Press
Attache from Indonesia and requested
the Minister of External Affairs to
make a statement upon it. But
nothing has been heard of it.

Shri Buta Singh (Moga): 1 want to
make & submission, Tt is about the
bombing of Ferozepur area after the
declaration of cease-fire. It was wit-
nessed by four Members of Parlia-
ment, but it dig not find a place in
the news bulletin relayed by All India
Radio.

Mr. Speaker: These are not things
which can be taken up now.

Shri Buta Singh: I request that this
matter should be taken up.

Mr. Speaker: Order, order. Because
it, was the last day, 1 allowed hon.
Members to mention about their Cal-
ling Attention Notices that had been
refused. But it is not every question,
whatever might be its importance,
that can be raised at this moment
That was also a departure that T made
because usually T do not like that.
But because today is the last gay, I
allowed such a procedure.

Shri Harl Vishnu Kamath: It is &
welcome and salutary departure.

Mr. Speaker: Yes; it was a depar-
ture.

Shri Harl Vishoun Eamath: 1 seid it
is a salutary ang welcome departure.

Shri Dajl (Indore): Had we known
this, we would also have given notice
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of the points which we wanted to
raise. We did not know it. It is only
good boy: that always suffer.

Mr. Spcaker: That should in itself
be an adequate satisfaction that he is
a good boy!

Shri Surendranath Dwivedy (Ken-
drapara): Sir, you gave a ruling that
on the last doy of the session, hon.
Members may speak about public
grievances, about their constituencies
and other problems and that half an
hour or an hour could be allotted for
that subject. It was your ruling

Mr, Speaker: That was not a ruling
as such. I made that suggestion and
the experiment was tried and 1 was
disappointed that some of the Mem-
bers did remark—though I felt that
it was going on very well—that it
was a waste of time; it was useless.
My intention was that those who have
very seldom the occasion to speak or
who have very few opportunities to
speak, might just voice their griev-
ances. That was mv objective, but at
that time also, those who usually
speak began to take that opportunity
and they wanted to usurp all that
time as well. Therefore, I discontinued
that practice.

Shri Ranga (Chittoor): Let us not
discontinue it but only postpone it

Mr. Speaker; So far as these mo-
tions are concerned, about which
notice were given to me, the first
thing is, all of them are very import-
ant, and therefore it is wery difficult
1o take up anyone of them, Secondly,
T will allow a discussion today which
would be all-comprehensive, includ-
ing the topic about the Patton tanks
and the rest. They can be discussed
today and the Members who get the
chance might refer to them. I would
not rule them out.

Shri Vasudevan Nair (Ambala-
puzha): Even Members of Parli t
could not see the Patton tanks; they
wanted to see them; they were taken
away.

1454 (AD) LS—4.

ASVINA 2, 1887 (SAKA)

Attention 7414
Mr. Speaker; I will arrange a team
so that they can ses them.

Shri Hari Vishnu Kamath: The
audit report on the Orissa affairs and
the facts about the submarine may
also be touched upon.

Mr, Speaker; I had alresdy a talk
with the leaders and explained to
them the difficulties. We should pro-
ceed with the discussion that is com-
ing up and we have all the time for
that discussion, which will be all-
comprehensive, instead of having any
other thing.

oty fawd : gore wART, 77
uF fanerfasre o1 557 §

Shri Ranga: Yesterday, iny hon
friend Shri Surendranath Dwivedy
made a suggestion to the Prime Minis-
ter and to you also, and then we
thought that the Prime Minister would
be able to give us some details as to
how he would keep himself in touch
with the leaders of the various groups
in this House. I hope that if not now,
at least leter on, when he makes his
reply to the debate he would be able
to give some information about it.
Otherwise, it will be difficult for us to
hold ourselves in readiness all the
time here in Delhi. We would like
to have some notice so that we would
make ourselves available in time.

The other point which 1 would like
to mention is,—I hope this would not
encroach or entrench upon the dis-
cugsion we are going to have now,—
but let us have some assurance that
though there is cease-fire, we would
not give room for the Pakistanj forces
to play the same kind of mischief that
%they played after the UN resolution.

Mr. Speaker: That he can say dur-
ing the reply.

Shri Ranga: We should see that not
oniy we are vigilant, but we are also
ready to prevent any mischief that
they would try to make.
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1117 hrs,
PAPERS LAID ON THE TABLE

Kerosene SuppLy 1N DELHI

The Minister of Petroleum and Che-
micals (Shri IInmayun Kabir): I beg
to lay on the Table a statement re-
garding supply of Kerosene in Delhi.
[Placed in Library. See No. LT-
4966/65].

ReporT oF CENTRAL WacE BoArp FOR
COFFEE |PLANTATION

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I beg
to lay on the Table a copy of Report
of the Central Wauge Boarg for coffee
plantation industry. [Placed in Lib-
rary. See No. LT-4867/65).

Dernr MiLE ScHEME

The Deputy Minister in the Minis-
try of Food and Agriculiure (Shri
Shahnawaz Khan): On behalf of Shri
C. Subramsniam, I beg to lay on the
Table a Note on the present working
of the Delhi Milk Scheme. [Placed
in Librury. See No. LT-4968/65).

ANNUAL REpORT AND AccoUnTs or
Narttoxar Co-opEHATIVE DEVE-
LOPMENT CORPORATION

The Minisier of Community Deve-
1 t and C tion (Shri B. K.
Dey): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report of the National
Co-operative Development
Corporation New Delhi, for
the year 1984-65, under sub-
section (3) of section 14 of
the National Co-operative
Development Corporation
Act, 1962, [Placed in Lib-
rary. See No. LT-4969/65].

Annual Accounts of the Na-
tional Co-operative Develop-
ment Corporation, New Delhi,

(ii)
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for the year 1883-64, together
with the Audit Report there-
on, under sub-section (4) of
section 17 of the National
Cooperative Development Cor-
poration Act, 1882. [Placed
in Library, See No. LT-4970/
65].

Avry Inpra Services Rures anp Notrer-
CATION UNDER KERALA SERVICE Com-
mMiss1oN (CoNsuLTATION) REGULA-

TIONs 1857

The Deputy Minisier in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): On bebulf of Shri Jai Sukh
Lal Hathi I beg to lay on the Table—

(1) a copy each of the following
Rules under sub-section (2) of
seciinn 3 of the All India Ser-
vices Act, 1951:—

(i) The All India Services (Pro-
vident Fund) Second (Am-
endment) Rules, 1065, pub-
lished in Notification No.
G. 8. R. 1175 dated the
215t August, 1965.

The All India  Services
(Death - cum - Retirement
Benefits) Fifth  Amend-
ety Rules, 1965, published
in N.tification No, G. 8. R.
1176 dated the 21st August,
1965,

The All India Services
(Death - cum - Retirement
Benefits) Sixth Amendment
Rules, 1905, published in
Notification No. G. S. R, 1308
dated the 11th September,

(i)

(iniy

1965,
[Pla~ed in Libraryy. See No, LT-
4971/G5].
(2) a copy of Notification No.

G.C.(P) Xo. 565 published in
Kerala Gazette dated the 17th
August, 1985, making certain

amendment: to the Kerala
Public Service Commission
(Conzultation) Repulations,

1857, under clause (5) of  artl-
cle 320 of the Constitution
read with clause (e) (iv) of
the proclamation dated the
241th March, 1985, issued by
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[Shri L. N. Mishra]

the Vice-President discharg-
ing the functions of the Pre-
sident, in relation to the
State of Kcrala together with
an explanatory memorandum
thereon. [Placed in Library.
See No. LT-4972/65).

NOTIFICATION UNDER ESSENTIAL COM-
MODITIES AcT, AND REpORT ON COTTON
TEXTILES EXPORT PROMOTION COUNCIL

The Depuly Minster in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): I bey to lay on the Table—

(1) a copy each of the following
Notifications under sub-sec-
tion (6) of section 3 of the

Essemtial Commodities  Act,
1955:—
(i) 5.0, 1039 dated the 18th
March, 1965,
(i) 8.0, 1040 dated the 18th

March, 1963,

(iii) The Colton Textiles (Con-
trol) Second Amendment
Order 1965, published in
Notification No, 8. 0. 2712

Jitaq the 4th  September,
1865,
[Placed in Library. See No. LT-
4073/65].
(2) a copy of Report on Cotton
Textiles Export Promotion
Council. [Placed in Library.

See No. LT-4874/65).

Law Commissios ReporT

The Minlster of Law and Social
Security (Shri A, K. Sen): On behalf
of Shri Jaganath Rao I beg to lay
on the Table a Lopy of Twenty-seven-
th Report of the Law Commission on

the Code of Civil Procedure, 1908.
{Places in Library. See WNo, LT-
4975/65).
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11183 hrs.

REPLIES TO ESTIMATES COMMIT-
TEE'S RECOMMENDATIONS

Shri Subodh Hansda (Jhargram): I
teg to lay on the Table Two state-
ments shtowing replies to the recom-
mendations noled in Chapter V of he
Fifty-fourth Repori of the Estimates
Commitice on Neyveli Lignite Cor-
poration Limited, Neyveli and Seventh
Report of the Committee on Public
Undertnkingg on National Coal Deve-
lopment Corporation Limited, Ranchi,
which were not furnished by Govern-
ment in time for inclusion in the Re-
norts,

1119 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
MmUTES

Shri Krishnamoorthy Rao (Shimo-
ga): I bheg to Jay on the Table the
Minuteg of Sittings (67th to Tlst) of
the Committee on Private Members'
Billz and Resclutiong held during the
current Session.

COMMITTEE CN ABSENCE OF
MEMBERS

MmuTEs

Shrl Khadilkar {Khed): I beg to lay
en the Table the Minutes of the Four-
teenth Sitting of the Committee on
Absence nf Memters from the Sittings
of the House held during the current
Session.

COMMITTFE ON GOVERNMENT
ASSURANCES

MINUTES

Shri Siddamanjappa (Hassan): I beg
to lay on the Tal'x the Minutes of the
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Twelfth and Thirteenth Sittings of
the Committee on Government As-
surances held during the current Ses-
sion.

11.20 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message received from the
Secretary of Ra)ya Sabha:

‘In accordance with the provi-
sions of rule 127 of the Rules of
Procedure ang Conduct of Business
in the Rajya Sabha, | am directed
to inform thp Lok Sabha that the
Rajra Sabha, at its sitting held on
the 22nd Septe:nber, 1965, agreed
without any amendment to the
Payment of Bonus Bill, 1965, which
wag pasred by the Lok Sabha at
ity sitting held ¢n the Bth Septem-
ber, 1965,

Shri §. M. Bznerjee (Kanpur): 1
want o clarification,  arising out  of
what has heen Jaid by Mr. Siddanan-
jappa on the Table. Yesterday when
I raised this question, the Minister of
Planning, Shri Bhegat, said that he
would collect tre information as to
what amount was spent on the tours
abroad by the ministers, deputy-mini-
sters and the officials during the
summer. Actun'ly we got that infor-
mation for 1964. You, in your wis-
dom. Sir, askeg the hon. Minister to
furnish this information. 1 would like
to know whether that information is
avaikable; if so, may I know whether
it will be placed on the Table or what
time it will take them to do so?

ahl

Mr. Speaker: Is it a now?
I will enquire frops the Minister.
ot wy famd (6i7) : o
wgwen, felnfn & a0 F ot gy
TR aas g E7 AT 4 |

Bills Introduced T4a2

Mr, Speaker: Order, order, Lel us

proceed now.

11.21 hrs,

PRIORITY OF NOTICE OF
QUESTIONS

Mr. Speaker: I have to inform the
Members that I have received a sug-
gestion from Shri Madhu Limaye that
aquul opportunitieg should be given to
Members who are residing in Delhi
and those who are residing outside
Delhi during inter-session periods to
send their Notices of Questions after
the summons for a Session have been
«#sued, and that such Notices should
begin 15 be received seven days aftes
the date on which summons have
been issued. Similar suggestions in
different forms have been received by
me from other Members in the past.
1 have considered these suggestions.
Arcording to the present  practice,
nntices of questions are received in the
Parliamentary Notice Office one day
after the issue of Summons and Bu-
lletin showing allotment of days for
answiring questiong by Ministers, and
their priority is arranged according to
the date and time of receipt, With »
view to remove the difficulty exper-
ienced by members who are not ir
Delhi at the time of issue of Summons,
I have decided that Members may give
notices of questiong as at present, but
all notices received between the date
after the issue of Summons and the
seventh day thercafter shall be dexm-
ed to have teen reccived at the com-
mencement of the seventh day. The
inter se priority of such notices shall
be determined by ballot as in the
case of notices received on the same
doy and time.

11,25 hrs,

RAILWAYS (EMPLOYMENT OF
MEMBERS OF THE ARMED
FORCES) BILL*

The Deputy Minister in the Minks-
try of Defence (Dr. D. 8. Raju): Mr.
Speaker, Sir, on behalf of Shri Y. B.
Chavan, 1 beg to move for leave to

*Published in Gazette
dated 24-9-1965.

of India Extrsordinary,

Part I!. Bection 2,

N
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[Dr. D. 8. Raju)

introduce a Bill to make certain provi-
sions relating tp the employment of
memberg of the Armed Forces of the
Union in the working and manage-
ment of railways.

Mr. Speaker: Thé question is:

“That leave be granted to in-
troduce a Bifl to make certain
provisions relating to the employ-
ment of members of the Armed
Forces cf the Union in the working
and managcement of railways.”

The motion was adopted.

Dr, D, 8. Raju: Sir, 1 introduce the
Bill.

1123} hrs.

COAL MINES LABOUR WELFARE
FUND BILL*

The Minister of Labour (Shri D.
Sanjivayya): Sir, I beg to move for
leave to introduce a Bil] to amead
and consolidate the law relating to the
financing of measures for promoting
the we!fare of labour employed in the
coal-mining industry.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Eil! {0 amend and con-
solidate the law relating to the
financing o! measures for promot-
ing (he wellare of lnbour em-
ployed in the coalsmining indus-
try.”

The motion was adopted.

Bhri D. Sanjlvayya: Sir, I intro-

ducet the Bill.

—

SEPTEMBER 24, 1985
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11.24 nrs.

DISCUSSION ON UN. SECURITY
COUNCIL HESOLUTION RE:
CEASE-FIRE BETWEEN INDIA
AND PAKISTAN AND RESOLU-
TION RE: INDIA QUITTING THE
COMMONWEALTH

Mr. Speaker: The House will now
take vp the discursion under Rule 193,

Shri Bhagwat Jha Aszad (Bhagal-
pur): Sir, I submit that the Resolu-
tion I have tabled has got a specific
purpose. It was said yesterday that
both this discussion and my resolu-
tion would be taken up together. I
submit for your consideration, Sir,
that 2} hours may be kept separately
and it may be taken over to the next
session.

Shri E. D, Malaviya (Basti): Sir, I
alsn made the suggestion yesterday,
but it wag ecurtly suppressed. I wish
to submit again for your consid=ra-
tion and fuy the consideration of the
Government that this discussion should
be separately treated and not miged
up with all those matters which have
sprung up {oday, because when the
resolution wasg tabled it was a diffe-
rent situatinn snd  the Governinent
accepled the rsecond part of i ofter
the statement cf the Prime Minister
was made. [, therefore, submit for
your consideration that these two
should be separated and time should
be alloticd separately for the two.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, this matter was raiied
yesterday and it was ultimately decid-
ed that when we discuss the cease-fire
all those things also could be covered
in that, Therefore, in the bulletin it
was put down that the non-official
business will not be taken up today.

Shri K. D. Malaviya: Nothing pre-
ventg this House from re-considering
the matter.

*Published in Gazette of India Extraordinary, Part I, Section 2,

dated 24-89-1985.
Nntrodiured

“*h the recommenda tion of the President.
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Shri 5, M, Banerjee (Kanpur): 1
would only request, though it has
been put down in the bulletin, that
thig resolution be at least moved <o
that we can have it first in the next
Bession,

Shri Vidya Charan Shukla (Mana-
samund): I  Theartily support the
demand made by Shri Bhagwat Jha
Azad and Shri K. D. Malaviya because
the imporiance of this Private Mem-
ber’s Resolution would be completely
lost if it is merged with the general
discussion. In view of the situationin
the country und the feelings here it
is Lut aporopriate that it should be
discusscd scparstely. You may not be
able to give [ull two ang a half hours
for wunt of time but whatever time
you may be able to offer it is necis-
sary that it should be given separately
for this Resolulion,

Shri Ranga (Chittoor): Yesterday I
thougnt the P:ime Minister also gave
us to understand that there need hes
no special resofution in regard to that
parlicular question because that ques-

tion as well ey other questions oer- *

taining 1o the present situation can
be discussed together.... (Interrup-
tions),

Shri . N. Mokerjee (Calcutta Con-
tral): I have to differ from my hon.
friend, Professur Ranga. When a pri-
vate Menther gives notice of a Resolu-
tion by virtue of balloting it comes
up and there is a right to discuss that
matler. But the idea that we had
yesterday was that only in view of
the rush of time we perhaps would
not be able to take it up. But vou
could easily find out a viag media so
that at least that Resolution could
be moved today so that it can go over
to the next session.

ot wy famdy (%) : worm wE-
=T, & v g ff fadeT s wgar
¢ f sy #vf dar wa frafey famy
 WOTTS W WTATT T AN UG 3T
yrEdT AT @ IAR W oA W R
famy ATy |
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Commonwealth (Res.)

Mr. Speaker: There is not much to
be discussed.

Shri U. M, Trivedi (Mandsaur):
The point is that we have got limited
time,

Mr. Speaker: If hon. Members allow
me to speak for a couple of minules
perhaps the problem will be solv:d.
My suggestion i= that we might allow
Shri Bhagwat Jha Azad also to move
his Resolution. Those who want to
refer to it might do so. It would
be considersd .: part of the discus:iun
and it would %e taken up next ‘Lne
olso. Goverument need not reply to
that  part toduy Government can
haye their time tc teoly to those poiats
subsequenily.  So, they might not
refer to i1 at all today; only other
point; would ke referred to.

Shri Surendranath Dwivedy: But
what happeng ic other Resolutioas?
It is only the third one? There are
two Resolutions preceding that,

Mr. Speaker: That would crante
another Jiffizulty., Unless those Men-
bers who have got priority ag first
ond second sgree to it, how can I do
it? That woulg be my difficulty.
Whose Resoluticns are these? 1 Tnd
the first one ig by Shri B. K. Daa and
the other by Shri Gauri Shankar
Kakkar. Would they agree?

Shri Gaurl Shankar Kakkar (Fatsh-
pur): I may be allowed to move my
Resolution.

Mr. Speaker; That would not be pos-
sible, Dnes Skri Das agree to the
third reso'ution being taken up? He
agrees to it. Shri Kakkar might also
agree as that is the wish of the Mem=-
bers. So, now this Resolution would
be allowed to be moved. Now Shri
Alvares.

oft aurarw fag (¥ @ e
wgred, & e am e A g e
At gery A € 1w b 2t o= i
T 8 @ fad v
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Bhri Alvares (Panjim): 1 beg to
raise a discussion on the glatement
made by tie Prime Minister in the
House on ihe 22nd September, 1065
on the resclution passed by the UN.
Security Council on the 20th Septem-
ber, 19685, calling for a cease-fire bet-
ween India and Pakistan.

Mr. 3peaker: He has to make his
speech aiso.  But before that, 1 want
to fix the time limit. Hon. Mem-
bers would appreciate that a large
number of Members want to partici-
pate in this discussion. I would allow
Shri Alvares 25 minutes.

Shri Hari Vishou Kamath (Hoshan-

gabad}: MHalf an hour.
Mr, Speaker: All right, half an
hour, Other members should not take

more than 20 minutes.

Shri Hari Vishnu Kamath:
House sitting beyond 4 O'Clock?

Is the

Mr. Speaker:
desires,

1f the House so
1 cannot say anything now.

Bhri Harl Vishna Kamath: We
should sit up to 6 O'Clock,

Shri Shree Narayam Dums (Dar-
bhanga): Sir, 1 have an amendment.
Mr., Speaker: When it is placed

before the House, 1 will allow him.

SEPTEMBER 24, 1965 and Indic Quifting 7428
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Shri Alvares: Mr. Speaker, Sir, if
ever there was a conflict between
two countries that was doomed to
failure beforehand, it was this war
that Pakistun unleashed upon India for
the infrmous purpose of disintegrating
our nation anj of upsetting the secu-
lar besis of cur policy. Now that the
ceagse-fire has become a matter of
fact, it is proper for us to join the
deserved iribute to our armed forces
who, with their signal courage, fern-
cious galiantry and  unprecedented
valour, have torn apart the foreign
armour of the Pakistan armed forces—
an armour that was loaned to them
for an ideulogical war against Com-
munism bat one that ill-fitted the reli-
gious fanatics who leashed a religious
war against Iadia,

1f there s one lessop that arises
from this wsr that hag now happily
ended, it is that the wil] and the
courage of the Indian people, the mi-
tiative of our avmeqd forces, the volour
shown by nur jawans and generalship
have outwitted infinitely superior
mechanical armour and, I hope, in the
years to come this lesson  will be
taken to heiry by our people to meet
any contingency that may arise in
the future.

As the cease-firc has now taken
place the emphasis will shift from
military moves to the chessboard of
political manceuvre., The cease-fire is
only a preliminary step to ensure that
the refaliation cf a defensive measure
that this rountry undertook in
meeting the agpression by Pakistan
will have served its purpose. If we
lose sight of this cardinal fact, the
many sacrifices that have been made by
the people and the armed forces will
heve been in vain. If we do not keep
in mind the lessons of past years, this
war will have been fought in vain,

We undertook this war, in the words
of the Prime Minister, as a war of
attrition to weaken the defence poten-
tial ¢1 Pakistan so that the harassment
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that she has been subjecting us to
during the past 18 years shall never
occur again. If we have Lo do this,
we have to ensure that in all the man-
ners that Pakistan has committed
aggression against this country, either
in the garb of infilltrators, by harass-
ment, by other methods or by open
armed aggression subsequently, will be
made impossible. How this possibility
has to be ensured is a matter that we
have to work out. But, I am sure that
none of us will rely upon mere verbal

guarantees for the {future, For
the last many years we have
been  accustomed to platitudes

paid to India's secular democracy. No-
body has ever thought it necessary in
order to guaraniee us against this war
of hate. Therefore if the cease-fire is
to be consolidated into an enduring
peace, it is necessary that countervail-
ing measures must be undertaken to
the satisfaction of our military ex-
perts.

As I said, verbal guarantees are of
no use. It must be physically impos-
sible in military terms for Pakistan
ever tp harass us in the manner she
has done during the past 18 years and
particularly since last month. There-
fore after the cease-fire, when o dis-
engagement will be taking place
sooner or later, no such disengagement
must take place or shall take place
until militarily we are assured against
this aggression from Pakistan.

Infiltrators have been sent and,
though Pakistan did not admit its res-
ponsibility for them, nevertheless, the
Secretary-General's report made it
quite clear that these were armed i"ak-
istani forces sent in a guise in order
that they should gather in this country
and in a concerned attempt, at a subse-
quent opportunity, iry to separate
Kashmir from India for the purposs
of physically annexing it. Therefore,
as far &5 1 am concerned, and as far
as this House should be concerned,
there shall be no withdrawal to the
ceasefire line of the 5th August. Mili-
tarily, it should be put beyond all
doubt whatsoever that Pakistan cannot
use either 